MINUTES OF NORMS COMMITTEE (NC-7) OF
‘PLASTIC & RUBBER PRODUCTS’
MEETING NO. 3/AM17
SCHEDULED FOR 02.06.2016
(HELD ON 03.06.2016)

UNDER THE CHAIRMANSHIP OF
SHRI DARSHAN SINGH, ADDL. DGFT

Meeting No. 3/87-NC-7/2016 of NORMS COMMITTEE (NC-7) dealing with ‘Chapter 39 and
40 of ITC (HS) Code’ scheduled to be held on 02.06.2016, was held on 03.06.2016, under the
Chairmanship of Shri Darshan Singh, Addl. DGFT, Directorate General of Foreign Trade,
Department of Commerce, Udyog Bhawan, New Delhi-110011. Following officers attended the
Meeting:

1) Shri O.P. Sharma, Jt. Industrial Adviser, D/o C&PC
2) Shri Nand Lal, Consultant, DIPP
3) Shri Seikhomang Kipgen, Dy. DGFT
4) Smt. Chander Kanta Pandey, FTDO
2» Following are the decisions of the Norms Committee after deliberation and RLA

concerned shall take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES
Case No. A-228 (SUPREME INDUSTRIES HQF. No. Status: o
LTD. 01/87/162/00015/AM16/DES-  ([Deferred el
VIl
NC No.:03/AM17 ||Adv. Lic. No. RLA F. No.
Dated: 0310792783 dated 09.01.2015 [/03/93/160/00680/AM15
03.06.2016

Request: Amendment in the description of Export Product to read as “Articles made out of
Cross Laminated Multilayer Film i.e. Tarpaulins, Covers” against Advance
Authorization No. 0310792783 dated 09.01.2015

Decision: A copy of Representation of firm was forwarded io the Department of Chemicals &
Petrochemicals (D/o C&PC) on 05.05.2015. As decided by the committee in its earlier meeting, a
copy of the representation was again forwarded to D/o C&PC on 28.06.2015. Comments awaited
from D/o C&PC.
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CaseNo.A-230 |NEWAGE  LAINATORS|HQ F. No. Status: @‘ﬁﬁ‘&ﬁ
PVT. LTD. 01/87/050/00018/AM15/DES- [[Deferred
VII ,
NC No.:03/AM17 |[Adv. Lic. No. RLA F. No. Sf/
Dated: 0510384978 dated 25.04.2014 [[05/24/040/00489/AM 14 '
03.06.2016

Request: Enhancement in the quantity of Import Items allowed by NC against Advance
Authorization No. 0510384978 dated 25.04.2014

Decision: A copy of representation of the firm has been forwarded to D/o C&PC on 03.02.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter.

y o
Case No. A-231 |[NEWAGE LAINATORS|HQ F. No. Status: @Jﬁ“"é_"h
PVT.LTD. 01/87/050/00465/AM14/DES- |[Deferred
VII ”
NC No.:03/AM17 |Adv. Lic. No. RLA F. No. y
Dated: 0510376612 dated 20.01.2014 |05/24/040/00394/AM10 “
03.06.2016

Request: Enhancement in the quantity of Import Item allowed by NC against Advance
Authorization No. 0510376612 dated 20.01.2014

Decision: A copy of representation of firm has been forwarded to D/o C&PC on 10.02.2015.
Comments awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite the matter.

Case No. A-232 |HAMILTON HQF. No. Status: | @& Lo
HOUSEWARES PVT.|[01/87/050/00174/AM14/DES-VII  (Deferred
LTD.
NC No.:03/AM17 |Adv. Lic. No. RLA F. No. v~
Dated: 0310737623 dated 03/94/040/01038/AM13
03.06.2016 13.06.2013
xequest: Review of adhoc norms fixed in respect of Advance Authorization No.
0310737623 dated 13.06.2013

Decision: A D/L No. 46011/40/2011-PC.1I dated 06.06.2016 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
for submission of the requisite information.

Case No. A-233  |Macro Polymers P. Ltd.,[HQ F. No. Status:
Ahmedabad 01/87/050/00346/AM15/DES-  |Deferred
Vil
) fi , i
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NC No.:03/AM17 |[Adv. Lic. No. RLA F. No.
Dated:; 0810133802 dated 13.11.2014 08/24/040/00303/AM15
03.06.2016

Request: Amendment in the description of Im

No. 0810133802 dated 13.11.2014

Decision:

the case.

A copy
06.07.2015. Comments

port Item No. 4 against Advance Authorization

of Representation of the firm has been forwarded to D/o C&PC on
awaited from D/o C&PC. Reminder to be issued to D/o C&PC to expedite

Case No. A-234

Macro Polymers P. Ltd.,,

HQ F. No.

Ahmedabad

01/87/050/00023/AM16/DES-
VII

Status:
Deferred

NC No.:03/AM17 |Adyv. Lic. No. RLA F. No.
Dated; 0810134812 dated 16.03.2015 03/84/040/00455/AM 15
03.06.2016

Request: Amendment in the description of Im

No. 0810134812 dated 16.03.2015

port Item No. 4 against Advance Authorization

the firm has been forwarded to D/o C&PC on

Decision: A copy of Representation of
06.07.2015. Comments awaited from D/o C&PC.
Case No. A-240 |[M/s Macro Polymers P. Ltd.,(HQ F. No. Status:
- Ahmedabad 01/87/162/00051/AM16/DES- Deferred

VII

NC No.:03/AM17 ||Adv. Lic. No. RLA F. No.
Dated: [Not issued yet 08/24/040/00200/AM15
03.06.2016

B

(g

AU

’

e

- Request: Fixation of adhoc norms for the export product “Alkyd Resin S- 5060 BT (80% +/-
2% Resin Content)” under Para 4.4.2 of HBP Vol. I

A copy of Application of the firm has been forwarded to D/o C&PC on 23.12.2015.

Decision:
CommenisiopitedionuB 188 R CRRCTINGEETONE issued to expedite the case.

Case No. A-243  |[Paradise Polymers  Litd.,[HQ F. No. Status: 6‘45«925

Mumbai 01/87/050/00058/AM15/DES-  |Deferred
VII

NC No.:03/AM17 [[Adyv. Lic. No. RLA F. No.

Dated: 0310773869 dated 11.03.2014 |(03/95/040/00968/AM14

03.06.2016

I
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Request: Fixation of adhoc norms in respect of Advance Authorization No. 0310773869
dated 11.03.2014.

Decision: A D/L No. 46011/48/2014-PC.1II dated 17.11.2015 was issued by D/o C&PC to firm.
It was decided by the Committee to issue a Reminder to firm giving 15 days time for submission of

information,

Case No. A-253  (M/s. Eastman Reclamations [[HQ F. No. Status: | é?/«g
01/87/050/00131/AM14/DES- |Deferred
VII S
NC No.:03/AM17 (|Adv. Lic. No. and Date RLA F. No. }Y/
Dated: 3010094324 dated 03.06.2013 |30/24/040/00008/AM 14
03.06.2016
Request: Fixation of adhoc norms in respect of Advance Authorization No. 3010094324
dated 03.06.2013

Decision: A copy of representation of firm has been forwarded to DIPP on 28.12.2015.
Comments awaited from DIPP.

CaseNo.A-254 |M/s. Rio Care (India) PvHQF, No, Stas: | &F0cr
Ltd. 01/87/050/00353/AM12/DES- | Deferred r
VI
NC No.:03/AM17 |[Adv. Lic. No. and Date RLA F. No, S
Dated: 0310678496 dated 24.01.2012 [30/95/040/00878/AM12 ¥ -
03.06.2016

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0310678496
dated 24.01.2012

Decision: A copy of representation of firm has: been forwarded to: DIPP on 29.12.2015.
Comments awaited from D/o C&PC.

| G\—\‘

Case No. A-258  |M/s. Eastiaan Reclamstions HQF. No. Status: S By
” Q8708000 Atk R Seali e foinee
[ | VII
NC No.:03/AM17 |[|Adv. Lic. No. and Date RLA F. No.
Dated: 3010087078 dated 26.06.2012 (30/24/040/00013/AM13
03.06.2016
Request: Request of M/s Eastman Reclamations, Jalandhar for fixation of adhoc norms

in respect of Advance Authorization No. 3010087078 dated 26.06.2012 for the
export product — “Reclaim Rubber”.



Decision: A copy of representation of firm has been forwarded to DIPP on 02.02.2015.
Comments awaited from DIPP. Reminder to be issued to expedite the case.

Case No. A-260  (M/s Yash Enterprises

’HQ F. No.

01/87/50/00433/AM15/DES-VII

Status:
Deferred

NC No.:03/AM17 [[Adv. Lic. No. 0310791655 |RLA F. No.
Dated: dated 03.12.2014 03/95/040/00595/AM15
| 03.06.2016

Qp.L

%

Subject: Enhancement in the wastage allowed by NC in its Meeting No. 08/AM16 held on

29.05.2015.

Decision: A D/L No. 46011/16/2015-PC.II dated 02.03.2016 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15-days time

for submission of the requisite information.
i

Case No. A-261 |[M/s Sundaram Industries HQ F. No. Status:
Ltd. 01/87/50/385/AM11/DES-VII |Deferred

NC No.:03/AM17 (|Adv. Lic. No. and Date RLA F. No.

Dated: 0410120257 dated 31.12.2010 (04/24/040/00271/AM11

03.06.2016

Subject: Fixation of adhoc norms for the export product “Industrial Solid Tyres” against
Advance Authorization No, 0410120257 dated 31.12.2010.

Decision: A copy of Representation of firm has been forwarded to DIPP on 12.01.2016.

Comments awaited from DIPP. Reminder to be issued to expedite the case.

Case No. A-262  |M/s Veekay Polycoats Ltd.

’HQ F. No.

01/87/50/146/AM13/DES-VII |

NC No.:03/AM17 ||AdV. Lic. No. and Date
Dated: 0510329142 dated 09.07.2012

03.06.2016

RLA F. No.
05/24/040/00107/AM13

Status:
Deferred

Subject: Request of M/s Veekay tolycoats Ltc., New Delhi for amendment in the description
of Export Product against Advance Authorization No. 0510329142 dated

09.07.2012.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 22.02.2016.

Comments awaited from D/o C&PC.
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Case No. A-265 |M/s SNF (India) Pvt. Ltd. HQF. No. Status: @M
01/87/162/175/AM16/DES-VII |Deferred T —
NC No.:03/AM17 ||Adv. Lic. No. and Date RLA F. No. ‘
Dated: 2610012727 dated 31.08.2015 (126/24/040/00010/AM16 Ui
03.06.2016 .

Subject: Request for fixation of norms against Advance Authorization No. 2610012727 dated
31.08.2015

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016.
Comments awaited .

Case No. A-266  |M/s SNF (India) Pvt. Ltd. HQ F. No. Status:

01/87/50/358/ AM15/DES-VII |Deferred @P.,eﬁ
NC No.:03/AM17 ||Adv. Lic. No. and Date RLA F. No.
Dated: 2610012697 Dated 11.11.2014. [26/24/040/00014/AM15

03.06.2016 o
=

Subject: Request for fixation of norms against Advance Authorization No. 2610012697 Dated
11.11.2014.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016.
Comments awaited from D/o C&PC.

Case No. A-267 |[M/s SNF (India) Pvt. Ltd. HQF. No. Status:
01/87/162/176/AM16/DES-VII |Deferred C Q ﬁ

NC No.:03/AM17 |Adv. Lic. No. and Date RLA F. No.

Dated: 2610012653 dated 26.05.2014 (26/24/040/00002/AM15 4

03.06.2016 ﬁy

Subject: Request for fixation of norms against Advance Authorization No. 2610012653 dated
26.05.2014

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016.
Comments awaited from D/o C&PC. ’

Case No. A-273 _ |MUs Bilcare Ltd. HQ F. No. Status: | QU
01/87/50/00070/AM16/DES-  |Deferred =t
VII

NC No.:03/AM17 [Adv. Lic. No. and Date RLA F. No.

Dated: 3110065388 dated 23.04.2015 |31/83/040/00270/AM15

03.06.2016

dbe— ¥




Subject: Fixation of adhoc norms against Advance Authorization No. 3110065388 dated
23.04.2015

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 16.03.2016.
Comments awaited from D/o C&PC.

Case No. A-274  |[M/s Balkrishna Industries HQ F. No. Status:
Ltd. 01/87/162/00001/AM16/DES- (|Approved
VII
[ NC No.:03/AM17 ||Adv. Lic. No. and Date RLAF. No.
Dated: 0310801579 dated 05.01.2016 (03/94/040/00809/AM16
03.06.2016

Subiect: Fixation of adhoc norms against Advance Authorization No. 0310801579 dated

5 Ehy Jikae

Decision:  As per the written comments furnished by the DIPP vide their letter No. 7/33/2016-
TSW dated 26.05.2016, the Committee approved following adhoc norms:

EXPORT ITEM QTY IMPORT ITEM QTY
1. New Pneumatic 100 | 1. NATURAL RUBBER-SMOKED 15.928
Tyres of Rubber, 6f a kgs | SHEETS (RSS) Kas
kind used on buses or 2. NATURAL RUBBER-TECHNICALLY | 21.018
lorries: Other SPECIFIED NATURAL RUBBER ( TSNR) | Kgs
Nylon. (Total Quantity 3. SYNTHETIC RUBBER:BUTADIENE 6.797 K
to be exported RUBBER (BR) o L =ts
45,000.00 kgs) 4. SYNTHETIC RUBBER:STYRENE 2909 K
BUTADIENE RUBBER SBR-1500/1502 7V7 BES
5. CARBON BLACK 2;'2:8
s _|.6. NYLON TYRE CORD FABRIC 11.181
i | (DIPPED) - | Kas
7. RUBBERISED TEXTILE FABRIC 0.162K '
. gs

NYLON CHAFER FABRIC (DIPPED)
8. POLYESTER TYRE CORD FABRIC R
(DIPPED) .
9. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 5905 Koas
SWG BUT UP TO 26 SWG (BRONZE 877 B8

COATED TYRE BEADWIRE)

10. RUBBER CHEMICAL p—
:ANTIOXIDANTS : g
11. RUBBER CHEMICAL 0.414 Kas
:ACCELERATOR 1A RE

12. RUBBER CHEMICAL :RETARDERS | 0.131 Kgs

@A




13. ZINC OXIDE 2.081 K&
14. STEARIC ACID 1.111 Kgs
15. MICROCRYSTALLINE PETROLEUM
WAX 0.667 Kgs
16. MOULD RELEASE PREPARATION 0.192 Kgs
(INSIDE RELEASE) ' g
17. MOULD RELEASE PREPARATION 0.162 Kgs
(OUTSIDE RELEASE) '
18. PRECIPITATED SILICA 0.323 Kgs
19. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC 4262 Kgs
CONSTITUENTS EXCEEDS THAT OF )
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.162 Kgs |
21. PHENOLIC TACKIFIER RESIN 0.051 Kgs |
22. INSOLUBLE SULPHUR 0.091 Kgs
23. BLADDERS k)
umbers
24. PROCESSING ADDITIVES 0.515 Kgs
2. New Pneumatic 100 | 1. NATURAL RUBBER-SMOKED 3.000 Kes
Tyres of Rubber, of a kgs | SHEETS (RSS) ' g
kind used on motor 2. NATURAL RUBBER-TECHNICALLY 26.997
cycles: Other SPECIFIED NATURAL RUBBER ( TSNR) Kgs
Nylon. (Total Quantity 3. SYNTHETIC RUBBER:BUTADIENE 5303K
to be exported RUBBER (BR) ' =
70,000.00 kgs) 4, SYNTHETIC RUBBER:STYRENE 1.636 K
BUTADIENE RUBBER SBR-1500/1502 020 BgS
5. SYNTHETIC RUBBER:OIL 11.837
EXTENDED STYRENE BUTADIENE K
RUBBER SBR- 1712/ 1723 / 1783 g5
24.442
6. CARBON BLACK K
— gs _ |
7. NYLON TYIE CORD FARKIC
(DIPPED) 4.727 Kgs
8. RUBBERISED TEXTILE FABRIC 0.121 Kas
NYLON CHAFER FABRIC (DIPPED) el 88
9. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 1.778 Kas
SWG BUT UP TO 26 SWG (BRONZE ) &
COATED TYRE BEADWIRE)
10 RUBBER CHEMICAL 1,545 Kgs
:ANTIOXIDANTS P RE

G e
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11. RUBBER CHEMICAL

:ACCELERATOR VETh
12. RUBBER CHEMICAL :RETARDERS | 0.101 Kgs |
13. ZINC OXIDE 1,919 Kgs |
14. STEARIC ACID 1.141 Kgs
15. MICROCRYSTALLINE PETROLEUM
WAX 0.838 Kgs
16. MOULD RELEASE PREPARATION | o)
(INSIDE RELEASE) ' g
17. MOULD RELEASE PREPARATION | o 0
(OUTSIDE RELEASE) ’ g
18. PRECIPITATED SILICA 2.242Kgs |
19. RAE (Residual Aromatic Extract) OIL
| OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC e
CONSTITUENTS EXCEEDS THAT OF : g
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0.141 Kgs
21. PHENOLIC TACKIFIER RESIN 0.030 Kgs
22. INSOLUBLE SULPHUR 0.020 Kgs
23. BLADDERS Ui
Numbers
24. PROCESSING ADDITIVES 0.707 Kgs
3. New Pneumatic 100 | 1. NATURAL RUBBER-SMOKED T
Tyres of Rubber, Other | kgs | SHEETS (RSS) TS
having a "herring- 2. NATURAL RUBBER-TECHNICALLY | 26.311
bone" or similar tread: SPECIFIED NATURAL RUBBER (TSNR) |  Kgs
Of a kind used on 3. SYNTHETIC RUBBERBUTADIENE |, ,., o
agricultural or forestry RUBBER (BR) . gs
vehicles and machines, 4. SYNTHETIC RUBBER:STYRENE
A. Nylon 7 Polyester, - BUTADIENE RUBBER SBR-1500/1502 | 4353 Kes
(Total Quantity to be 5. SYNTHETIC RUBBER:OIL
exported 31,20,000.00 EXTENDED STYRENE BUTADIENE 8.292 Kgs
kgs) RUBBER SBR- 1712/ 1723/ 1783
6. CARBON BLACK 4 I’(:‘S”
7.NYLON TYRE CORD FABRIC I
(DIPPED) : g
8. RUBBERISED TEXTILE FABRIC o
NYLON CHAFER FABRIC (DIPPED) : &
9. POLYESTER TYRE CORD FABRIC )
(DIPPED) SRS
10. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 3.070 Kgs

SWG BUT UP TO 26 SWG (BRONZE

Gl
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COATED TYRE BEADWIRE)

11. RUBBER CHEMICAL 1454 Kgs

:ANTIOXIDANTS '

12. RUBBER CHEMICAL

.ACCELERATOR U

13. RUBBER CHEMICAL :RETARDERS | 0.101 Kgs |

14. ZINC OXIDE 1.818 Kgs |

15. STEARIC ACID 1.061 Kgs

16. MICROCRYSTALLINE PETROLEUM

WAX 0.879 Kgs

17. MOULD RELEASE PREPARATION | 0o b

(INSIDE RELEASE) e RE

18. MOULD RELEASE PREPARATION | (. o

(OUTSIDE RELEASE) 102 88

19. RAE (Residual Aromatic Extract) OIL

OR SIMILAR PRODUCTS IN WHICH

THE WEIGHT OF THE AROMATIC 4474 Kas

CONSTITUENTS EXCEEDS THAT OF ' g

THE NON AROMATIC CONSTITUENT,

USE AS PLASTICISERS.

20. PETROLEUM TACKIFIER RESIN 0.232 Kgs |

21. PHENOLIC TACKIFIER RESIN 0.010 Kgs

22. INSOLUBLE SULPHUR 0.040 Kgs

23, BLADDERS N°'°2°

umbers

24, PROCESSING ADDITIVES 0.657 Kgs |
4. New Pneumatic 100 1. NATURAL RUBBER-SMOKED 10.05 Kgs
Tyres of Rubber, Other | kgs | SHEETS ( RSS) i
having a "herring- 2. NATURAL RUBBER-TECHNICALLY 16.817
bone" or similar tread: SPECIFIED NATURAL RUBBER ( TSNR) Kgs
Of a kind used on 3. SYNTHETIC RUBBER:BUTADIENE 13K
agricultural or forestry RUBBER (BR) --- : <o g
vehicles and machines, 4. SYNTHETIC RUBBER:STYRE 10.029
B. Polyester/Polyester BUTADIENE RUBBER SBR-1500/1502 Kgs
Belt. (Total Quantity to 5. SYNTHRTIC RUBBER:OIL
o exported EXTENDED STYREK .. bU | AJELT 1.435Kgs
37,25,000.00 kgs) RUBBER SBR- 1712/1723 /1783

6. CARBON BLACK 2?(§ZO

7.NYLON TYRE CORD FABRIC B

(DIPPED) 1O RE

8. RUBBERISED TEXTILE FABRIC 0.051 Kgs

NYLON CHAFER FABRIC (DIPPED) '

9. POLYESTER TYRE CORD FABRIC 2,828 Kgs

(DIPPED) '

10. STRANDED WIRE,ROPES AND 0.020 Kgs

C3-20- e
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CABLES (BRASS COATED STEEL
TYRE CORD)

11. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18

SWG BUT UP TO 26 SWG (BRONZE 2.818Kgs
COATED TYRE BEADWIRE)
12. RUBBER CHEMICAL 1,828 Kas
:ANTIOXIDANTS 020 RES
13. RUBBER CHEMICAL 0.687 Kas
:ACCELERATOR 08I RE
14. RUBBER CHEMICAL :RETARDERS | 0.141 Kgs |
15. ZINC OXIDE 1.818 Kgs _
16. STEARIC ACID 0.889 Kgs |
17. MICROCRYSTALLINE PETROLEUM
WAX - 0.879 Kgs
18. MOULD RELEASE PREPARATION 0.192 Kas
INSIDE RELEASE) I RE
19. MOULD RELEASE PREPARATION 0.162 Kas
(OUTSIDE RELEASE) - &
20. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC 4.171 Kes
CONSTITUENTS EXCEEDS THAT OF ' g
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.646 Kgs
22. PHENOLIC TACKIFIER RESIN 0.030Kgs
23. INSOLUBLE SULPHUR 0.374 Kgs
24. BLADDERS W
Numbers
25. PROCESSING ADDITIVES 0.626 Kgs |
e - | 26.HOMOGENIZING AGENT 0.455 Kgs |
5. New Pneumatic 100 1. NATURAL RUBBER-SMOKED 12.383
Tyres of Rubber, Other | kgs SHEETS (RSS) Kgs
having a "herring- 2. NATURAL RUBBER-TECHNICALLY 14.554
bone" or similar tread: SPECIFIED NATURAL RUBBER ( K
Of a kind used on TSNR) -
agricultural or forestry 3.SYNTHETIC RUBBER:BUTADIENE 10.11K
vehicles and machines, RUBBER (BR) SR
C. Steel Belt. (Total 4. SYNTHETIC RUBBER:STYRENE 8.131 K
Quantity to be BUTADIENE RUBBER SBR-1500/1502 : gs
exported 275,000.00 5. SYNTHETIC RUBBER:OIL
kgs) EXTENDED STYRENE BUTADIENE 1.182 Kgs
RUBBER SBR- 1712/ 1723/ 1783
26.008
6. CARBON BLACK
Kgs

A
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7.NYLON TYRE CORD FABRIC

(DIPPED) 4.060 Kgs
8. RUBBERISED TEXTILE FABRIC 0,040 Kgs
NYLON CHAFER FABRIC (DIPPED) '
9. STRANDED WIRE,ROPES AND
CABLES (BRASS COATED STEEL 7.797 Kgs
TYRE CORD)
10. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 3.03 Kgs
SWG BUT UP TO 26 SWG (BRONZE :
COATED TYRE BEADWIRE)
11. RUBBER CHEMICAL
:ANTIOXIDANTS 1.667 Kgs
12. RUBBER CHEMICAL :
ACCELERATOR QGToEe=
13. RUBBER CHEMICAL :RETARDERS | 0.111 Kgs _
14 ZINC OXIDE 1.828 Kgs |
15. STEARIC ACID 0.768 Kgs
16. MICROCRYSTALLINE -
PETROLEUM WAX 08 RE
17. MOULD RELEASE PREPARATION | 150 ¢
(INSIDE RELEASE) 0C 08
18. MOULD RELEASE PREPARATION | (© o
(OUTSIDE RELEASE) 10218
19. PRECIPITATED SILICA 0.525 Kgs |
20. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC 865 s
CONSTITUENTS EXCEEDS THAT OF 0018
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.576 Kgs
22. PHENOLIC TACKIFIER RESIN 0.152 Kgs
23. INSOLUBLE SULPHUR 0.465 Kgs
{ N NN
24, BLADDERS Numbers
25. SILANE COUPLING AGENT 0.081 Kgs
26. ANTI REVERSION AGENT T
CHEMICAL (PERKALINK-900/HVA -2) | 0" ©8
27. ANTI REVERSION AGENT o -
CHEMICAL (HTS) HoIRE
28. PROCESSING ADDITIVES 0.667 Kgs
29. HOMOGENIZING AGENT 0.626 Kgs |
6. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED 12.494
Tyres of Rubber, Other SHEETS (RSS) Kgs
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2. NATURAL RUBBER-TECHNICALLY

having a "herring- 21.968
bone" or similar tread: SPECIFIED NATURAL RUBBER ( K
Of a kind used on TSNR) gs
construction or 3. SYNTHETIC RUBBER:BUTADIENE 2.909 Kgs
industrial handling RUBBER (BR) ) g
vehicles and machines 4. SYNTHETIC RUBBER:STYRENE 8.514 K
and having a rim size BUTADIENE RUBBER SBR-1500/1502 ) gs
not exceeding 61cm 5. SYNTHETIC RUBBER:OIL
(24") Nylon. (Total EXTENDED STYRENE BUTADIENE 1.656 Kgs
Quantity to be RUBBER SBR- 1712/ 1723/ 1783
exported 27.038
925,000.00 kgs) 6. CARBON BLACK Kgs
7.NYLON TYRE CORD FABRIC
(DIPPED) 7.565 Kgs
8. RUBBERISED TEXTILE FABRIC 0.081 Kas
NYLON CHAFER FABRIC (DIPPED) ' g
9. POLYESTER TYRE CORD FABRIC
(DIPPED) 0.040 Kgs
10. STRANDED WIRE,ROPES AND
CABLES (BRASS COATED STEEL 0.020 Kgs
TYRE CORD)
11. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 3.020 Kas
SWG BUT UP TO 26 SWG (BRONZE ' &
COATED TYRE BEADWIRE)
12. RUBBER CHEMICAL 1.454 Kas
:ANTIOXIDANTS ' g
13. RUBBER CHEMICAL
:ACCELERATOR 0.424 Kgs
14. RUBBER CHEMICAL :RETARDERS | 0.111 Kgs
e 15. ZINC OXIDE ~-- 1.959 Kgs-
16. STEARIC ACID 1.050 Kgs
17. MICROCRYSTALLINE 0.838 Kas
PETROLEUM WAX ' g
18. MOULD RELEASE PREPARATION . _
(INSIDE RELEASE) biadi
19. MOULD RELEASE PREPARATION 0.162 Kas
OUTSIDE RELEASE) 02 B8
20. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC 4.111 Kes
CONSTITUENTS EXCEEDS THAT OF : g
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.424 Kgs |
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22. PHENOLIC TACKIFIER RESIN 0.03Kgs |
23. INSOLUBLE SULPHUR 0.061 Kgs |
24. BLADDERS ML
Numbers
25. PROCESSING ADDITIVES 0.586 Kgs
7. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED 14.605
Tyres of Rubber, Other SHEETS (RSS) Kgs
having a "herring- 2. NATURAL RUBBER-TECHNICALLY 19.069
bone" or similar tread: SPECIFIED NATURAL RUBBER ( K
Of a kind used on TSNR) g
construction or 3. SYNTHETIC RUBBER:BUTADIENE 01.879
industrial handling RUBBER (BR) Kgs
vehicles and machines 4, SYNTHETIC RUBBER:STYRENE 13.292
and having a rim siie | BUTADIENE RUBBER SBR-1500/1502 _Kgs
exceeding 61 cm. (24") 55 < 27.896
Nylon. (Total Quantity 5. CARBON BLACK Kgs
to be exported 6. NYLON TYRE CORD FABRIC
325,000.00 kgs) (DIPPED) 07.282
Kgs
7. RUBBERISED TEXTILE FABRIC 0.081 Kas
NYLON CHAFER FABRIC (DIPPED) i
8. POLYESTER TYRE CORD FABRIC |/ . 0 Kas
(DIPPED) TIVRE
9. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 2 515 Kes
SWG BUT UP TO 26 SWG (BRONZE D108
COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL 1.495 Kas
:ANTIOXIDANTS i
11. RUBBER CHEMICAL
:ACCELERATOR Qoo
12. RUBBER CHEMICAL :RETARDERS | 0.111 Kgs
13. ZINC OXIDE 1.838 Kgs
14. STEARIC ACID 1.010 Kgs
15. MICROCRYSTALLINE 0.879 Kgs
PETROLELIM WAV :
16. MOULD RELEASE PREPARATION 0.192 Kgs
(INSIDE RELEASE) '
17. MOULD RELEASE PREPARATION | | 62 Kas
(OUTSIDE RELEASE) 1018
18. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC
4.091 Kgs

CONSTITUENTS EXCEEDS THAT OF
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
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19. PETROLEUM TACKIFIER RESIN

0.687 Kgs

20. PHENOLIC TACKIFIER RESIN 0.020 Kgs
21, INSOLUBLE SULPHUR 0.040 Kgs
22. BLADDERS AL
Numbers
23. PROCESSING ADDITIVES 0.485 Kgs |
8. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED 4.282 Kgs
Tyres of Rubber, SHEETS (RSS) ' g
Other: Of a kind used 2. NATURAL RUBBER-TECHNICALLY |, ¢4s
on agricultural or SPECIFIED NATURAL RUBBER ( K d
forestry vehicles and TSNR) &
machines Nylon. (Total 3. SYNTHETIC RUBBER:BUTADIENE 03.858
Quantity to be RUBBER (BR) Kgs
exported 1397,000.00 4. SYNTHETIC RUBBER:STYRENE 05.969
kgs) BUTADIENE RUBBER SBR-1500/1502 Kgs
5. SYNTHETIC RUBBER:OIL 05 575
EXTENDED STYRENE BUTADIENE -
RUBBER SBR- 1712/ 1723 /1783 g8
6. CARBON BLACK 2;';: 1
7. NYLON TYRE CORD FABRIC 08.292
(DIPPED) Kgs
8. RUBBERISED TEXTILE FABRIC 5 TR
NYLON CHAFER FABRIC (DIPPED) ' g
9. POLYESTER TYRE CORD FABRIC [ 000 o
(DIPPED) SIS
10. STRANDED WIRE,ROPES AND
CABLES (BRASS COATED STEEL 0.010 Kgs
TYRE CORD)
11. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 b o
SWG BUT UP TO 26 SWG {BRONZE : &
COATED TYRE BEADWIRE)
12. RUBBER CHEMICAL TR
:ANTIOXIDANTS : g
13. RUBBER CHEMICAL :
.ACCELERATOR kb
14. RUBBER CHEMICAL :RETARDERS | 0.121 Kgs
15. ZINC OXIDE 1.818 Kgs
16. STEARIC ACID 0.939 Kgs
17. MICROCRYSTALLINE i ol
PETROLEUM WAX : &
18, MOULD RELEASE PREPARATION | "\ o0
(INSIDE RELEASE) 1728
19. MOULD RELEASE PREPARATION | (/oo ¢
(OUTSIDE RELEASE) ' g
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20. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC

CONSTITUENTS EXCEEDS THAT OF | >878 Kes
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
21. PETROLEUM TACKIFIER RESIN 0.141 Kgs |
22. PHENOLIC TACKIFIER RESIN 0.03Kgs |
23. INSOLUBLE SULPHUR 0.051 Kgs |
24. BLADDERS N°'°2°
umbers
25. PROCESSING ADDITIVES 0.545 Kgs |
26. HOMOGENIZING AGENT 0.071 Kgs
9. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED 18.433
Tyres of Rubber, SHEETS (RSS) Kgs
Other : Of a kind used 2. NATURAL RUBBER-TECHNICALLY |, ¢ac
on construction or SPECIFIED NATURAL RUBBER ( K
industrial handling TSNR) 88
vehicles and machines 3. SYNTHETIC RUBBER:BUTADIENE 02.949
and having a rim size RUBBER (BR) Kgs
not exceeding 61 cm. 4. SYNTHETIC RUBBER:STYRENE 07.320
(24") A. Nylon (Total BUTADIENE RUBBER SBR-1500/1502 Kgs
Quantity to be 5. SYNTHETIC RUBBER:OIL 01.010
exported 825000.00 EXTENDED STYRENE BUTADIENE ¥
kgs) RUBBER SBR- 1712 /1723 /1783 gs
6. HALO BUTYL RUBBER- 0.030 Kas
CHLOROBUTYL RUBBER (CIIR) : g
7. CARBON BLACK 2;";22
8. NYLON TYRE CORD FABRIC 08.989
(DIPPED) Kgs
9. RUBBERISED TEXTiLE FAERIC 00.121
NYLON CHAFER FABRIC (DIPPED) Kgs
10. POLYESTER TYRE CORD FABRIC | 00.192
|(DIPPED) L Kes
i1 SRAND. Y UILT - 2GDPEQ AND —
CABLES (BRASS COATED 3TEEL ”‘I’('LS
TYRE CORD) &
12. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 03.535
SWG BUT UP TO 26 SWG (BRONZE Kgs
COATED TYRE BEADWIRE)
13. RUBBER CHEMICAL 01.505
:ANTIOXIDANTS Kgs
14, RUBBER CHEMICAL 00.505
:ACCELERATOR Kgs

@;jﬁﬁr
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15. RUBBER CHEMICAL :RETARDERS 0?(';; 1
16. ZINC OXIDE 02.000
Kgs
17. STEARIC ACID 01111
Kgs
18. MICROCRYSTALLINE 00.788
PETROLEUM WAX Kgs
19, MOULD RELEASE PREPARATION | 00.192
(INSIDE RELEASE) Kgs
20. MOULD RELEASE PREPARATION | 00.162
(OUTSIDE RELEASE) Kgs
21, PRECIPITATED SILICA A
Kgs
22. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC 03.626
CONSTITUENTS EXCEEDS THAT OF Kgs
THE NON AROMATIC CONSTITUENT,
USE AS PLASTICISERS.
23. PETROLEUM TACKIFIER RESIN 0?{";;4
24, PHENOLIC TACKIFIER RESIN 0&;’21
25. INSOLUBLE SULPHUR 00.101
Kgs
26. BLADDERS 00.020
Numbers
27. PROCESSING ADDITIVES 0%226
- 28. HOMOGENIZING AGENT Oi’('g: ™=
10. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED 33.330
Tyres of Rubber, Other SI-IEETS (RSS) Kgs
:0f a kind used on 2. NATURAL RUBBER-TECHNICALLY | .
construction or SPECIFIED NATURAL RUBBER ( K
industrial handling TSNR) gs
vehicles and machines 3. SYNTHETIC RUBBER:BUTADIENE 02.565
and having a rim size RUBBER (BR) Kgs
not exceeding 61cm 4. SYNTHETIC RUBBER:STYRENE 00.556
(24") B. All Steel (Total BUTADIENE RUBBER SBR-1500/1502 Kgs
Quantity to be 5.HALO BUTYL RUBBER- 01.697
exported 3000.00 kgs) CHLOROBUTYL RUBBER (CIIR) Kgs
6. CARBON BLACK 20.614
Kgs

—
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7. POLYESTER TYRE CORD FABRIC

00.212

(DIPPED) Kes
8. STRANDED WIRE,ROPES AND e
CABLES (BRASS COATED STEEL e
TYRE CORD) g
9. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 02.555
SWG BUT UP TO 26 SWG (BRONZE Kgs
COATED TYRE BEADWIRE)
10. RUBBER CHEMICAL 01.667
. ANTIOXIDANTS Kgs
11. RUBBER CHEMICAL 00.778
:ACCELERATOR “Kgs
12. RUBBER CHEMICAL :RETARDERS 0%250
13. ZINC OXIDE 02.464
Kgs
14, STEARIC ACID 0?(';;2
15. MICROCRYSTALLINE 00.596
PETROLEUM WAX Kgs
16. MOULD RELEASE PREPARATION | 00.192
(INSIDE RELEASE) Kgs
17. MOULD RELEASE PREPARATION | 00.162
(OUTSIDE RELEASE) Kes
18. PRECIPITATED SILICA oxss
19. RAE (Residual Aromatic Extract) OIL }
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC 01.293
CONSTITUENTS EXCEEDS THAT OF Kgs
THE NON AROMATIC CONSTITUENT.,
USE AS PLASTICISERS.
20. PETROLEUM TACKIFIER RESIN 0?(';21
e 00.778
21 2HENOLIC TACKIFIER RESIN KgS
22. INSOLUBLE SULPHUR O?('Z?
23. BLADDERS 00.020
Numbers
24, SILANE COUPLING AGENT 02,;‘;25
25. ANTI REVERSION AGENT o
CHEMICAL (PERKALINK-900 / HVA - i

2)

@it ui
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26. ANTI REVERSION AGENT 00.384
CHEMICAL (HTS) Kgs
27. PROCESSING ADDITIVES 0(1)(.22 b
28. HOMOGENIZING AGENT OII('Z =
11. New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED 17.544
Tyres of Rubber, SHEETS (RSS) Kgs
Other: Of a kind used 2.NATURAL RUBBER-TECHNICALLY
on construction or SPECIFIED NATURAL RUBBER ( 21.937
industrial handling TSNR) Kgs |
vehicles and machines 3. SYNTHETIC RUBBER:BUTADIENE 03.676
and having a rim size RUBBER (BR) Kgs
exceeding 61cm (24"), 4, SYNTHETIC RUBBER:STYRENE 06.898
A. Nylon (Total BUTADIENE RUBBER SBR-1500/1502 Kgs |
Quantity to be [ 5. SYNTHETIC RUBBER:OIL
exported 825000.00 EXTENDED STYRENE BUTADIENE 00.020
kgs) RUBBER SBR- 1712 /1723 / 1783 Kgs
6. HALO BUTYL RUBBER- 00.667
CHLOROBUTYL RUBBER (CIIR) Kgs
7. CARBON BLACK & Iigi
8. NYLON TYRE CORD FABRIC 07.959
(DIPPED) Kgs
9. RUBBERISED TEXTILE FABRIC 00.061
NYLON CHAFER FABRIC (DIPPED) Kgs
10. POLYESTER TYRE CORD FABRIC 00.111
(DIPPED) Kgs
11. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18
SWG BUT UP TO 26 SWG (BRONZE 02.525
B COATED TYRE BEADWIRE) Kgs |
12. RUBBER CHEMICAL 01.737
:ANTIOXIDANTS Kgs
13. RUBBER CHEMICAL 00.576
:ACCELERATOR L Kgs|
14. RUBBER CHEMICAL :RETARDERS Ooffg ;
15. ZINC OXIDE e
Kgs
16. STEARIC ACID i '!1(‘;
17. MICROCRYSTALLINE 00.768
PETROLEUM WAX Kgs
18. MOULD RELEASE PREPARATION 00.192
(INSIDE RELEASE) Kgs
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19. MOULD RELEASE PREPARATION 00.162
(OUTSIDE RELEASE) Kgs |
20. PRECIPITATED SILICA o
Kgs
21. RAE (Residual Aromatic Extract) OIL
OR SIMILAR PRODUCTS IN WHICH
THE WEIGHT OF THE AROMATIC
CONSTITUENTS EXCEEDS THAT OF
THE NON AROMATIC CONSTITUENT, 03.262
USE AS PLASTICISERS. Kegs |
22. PETROLEUM TACKIFIER RESIN 00.384
Kgs
23. PHENOLIC TACKIFIER RESIN LB
Kgs |
24. INSOLUBLE SULPHUR 00'11(2 i
25. BLADDERS el
Numbers
26. SILANE COUPLING AGENT LI
' Kgs
27. PROCESSING ADDITIVES 00'123;
28. HOMOGENIZING AGENT OO'II(Zg i
12, New Pneumatic 100 kgs | 1. NATURAL RUBBER-SMOKED
Tyres of Rubber, SHEETS (RSS) 15.665 Kgs
Other: Of a kind used 2. NATURAL RUBBER-
on construction or TECHNICALLY SPECIFIED
industrial handling NATURAL RUBBER ( TSNR) 11.615 Kgs |
vehicles and machines 3. SYNTHETIC
and having a rim size RUBBER:BUTADIENE RUBBER (BR) | 02.687 Kgs |
exceeding 61 cm (24"), 4, SYNTHETIC RUBBER:STYRENE |-~~~ - |-
B. All Steel (Total BUTADIENE RUBBER SBR-1500/1502 | 15.867 Kgs |
Quantity to be 5.HALO BUTYL RUBBER-
exported 325000.00 CHLOROBUTYL RUBBER (CIIR) 01.545 Kgs
kgs) 6. HALO BUTYT, RUBBER-
BROMOBUTYiL RUBBER (BIIR) 00.354 Kgs |
7. CARBON BLACK 24.503 Kgs |
8. STRANDED WIRE,ROPES AND
CABLES (BRASS COATED STEEL
TYRE CORD) 10.716 Kgs |
9. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18
SWG BUT UP TO 26 SWG (BRONZE
COATED TYRE BEADWIRE) 03.171 Kgs |
10. RUBBER CHEMICAL 01.899 Kgs
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:ANTIOXIDANTS
11. RUBBER CHEMICAL
:ACCELERATOR 00.919 Kgs
12, RUBBER CHEMICAL
:RETARDERS 00.010 Kgs |
13. ZINC OXIDE 02.404 Kgs
14. STEARIC ACID 00.374 Kgs |
15. MICROCRYSTALLINE
PETROLEUM WAX 00.657 Kgs
16. MOULD RELEASE
PREPARATION (INSIDE RELEASE) 00.192 Kgs
17. MOULD RELEASE
PREPARATION (OUTSIDE RELEASE) | 00.162 Kgs |
18. PRECIPITATED SILICA 01.131 Kgs
19. RAE (Residual Aromatic Extract)
¢ OIL OR SIMILAR PRODUCTS IN
WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS
EXCEEDS THAT OF THE NON
AROMATIC CONSTITUENT, USE AS
PLASTICISERS. 01.505 Kgs
20. PETROLEUM TACKIFIER RESIN | 00.535 Kgs |
21. PHENOLIC TACKIFIER RESIN 00.747 Kgs
22. INSOLUBLE SULPHUR 00.737 Kgs
23. BLADDERS 00.020
Numbers
24. SILANE COUPLING AGENT 00.182 Kgs
25. ANTIREVERSION AGENT
CHEMICAL (PERKALINK-900 / HVA
-2) 01.061 Kgs
26. ANTI REVERSION AGENT
"CHEMICAL (HTS) ' 00.303 Kgs
27. PROCESSING ADDITIVES 00.343 Kgs
28. HOMOGENIZING AGENT 01.353 Kgs |
13. Solid tyre of 100 kgs | 1. NATURAL RUBBER-
Rubber, Other: for TECHNICALLY SPECIFIED
Motor vehicles Solid. NATURAL RUBBER ( TSNR) 50.238 Kgs
(Total Quantity to be 2. SYNTHETIC
exported 100,000.00 RUBBER:BUTADIENE RUBBER (BR) | 06.080 Kgs
kgs) 3. SYNTHETIC RUBBER:OIL
EXTENDED STYRENE BUTADIENE
RUBBER SBR- 1712/1723 /1783 00.930 Kgs
4. CARBON BLACK 33.523 Kgs
5. WIRE OF IRON OR NON-ALLOY
STEEL OF A THICKNESS ABOVE 18 | 01.321 Kgs |
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SWG BUT UP TO 26 SWG (BRONZE

COATED TYRE BEADWIRE)
6. RUBBER CHEMICAL
‘ANTIOXIDANTS 01.469 Kgs
7. RUBBER CHEMICAL
:ACCELERATOR 00.536 Kgs
8. RUBBER CHEMICAL
:RETARDERS 00.209 Kgs |
9. ZINC OXIDE 02.883 Kgs |
10. STEARIC ACID 01.116 Kgs
11. RAE (Residual Aromatic Extract)
OIL OR SIMILAR PRODUCTS IN
WHICH THE WEIGHT OF THE
AROMATIC CONSTITUENTS
EXCEEDS THAT OF THE NON
AROMATIC CONSTITUENT, USE AS
PLASTICISERS. 01.288 Kgs
12. PHENOLIC TACKIFIER RESIN 00.406 Kgs
14. Inner Tubes, of 100 kgs | 1. HALO BUTYL RUBBER-
Rubber, For Lorries CHLOROBUTYL RUBBER (CIIR) 06.181 Kgs
and buses (Total 2. ISOBUTYLENE-ISOPRENE
Quantity to be (BUTYL) RUBBER (IIR) 40.168 Kgs
exported 8000.00 kgs) 3. ETHYLENE-PROPYLENE NON-
CONJUGATED DIENE RUBBER
(EPDM RUBBER) 05.151 Kgs
4. CARBON BLACK 32.187 Kgs
5. RUBBER CHEMICAL
:ACCELERATOR 01.285Kgs |
6. ZINC OXIDE 02.163 Kgs
7. STEARIC ACID 00.463 Kgs
' 8. PETROLEUM TACKIFIER RESIN 00.515 Kgs
15. Inner Tubes, of 100 kgs | 1. ISOBUTYLENE-ISOPRENE
Rubber, For off the (BUTYL) RUBBER (IIR) 40.458 Kgs |
road vehicles, n0¢ 2. ETriYLENE-PROPYLENE NON. ;
eisewhere specified or CONJUGATED LiENE KUBBER -
included (Total (EPDM RUBBER) 07.401 Kgs
Quantity to be 3. CARBON BLACK 32.070 Kgs
exported 32000.00 kgs) 4. RUBBER CHEMICAL
:ACCELERATOR 01.234 Kgs
5. ZINC OXIDE 02.072 Kgs
6. STEARIC ACID 00.444 Kgs |
7. MICROCRYSTALLINE
PETROLEUM WAX 00.493 Kgs

8. PETROLEUM TACKIFIER RESIN

00.493 Kgs
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Note: There should be a value cap on import of Rubber chemicals and misc. chemicals,
as per general note 8 of the Hand book of Procedure, Vol. II in all the export items.
RLA may take consequential action as per Policy / Procedures.

Case No. A-276  |M/s Safepack Industries Ltd. [HQ F. No. Status: A’“"
01/87/162/00002/AM17/DES- |[Deferred @ ==
VII

NC No.:03/AM17 ||Adv. Lic. No. and Date RLA F. No.

Dated: 0310801579 dated 05.01.2016 (03/94/040/00809/AM16

03.06.2016

Subject: Fixation of adhoc norms against Advance Authorization No. 0310614995 dated
08.01.2016

Decision: A copy of representation of firm has been forwarded to DIPP on 31.05.2016. Comments
awaited from DIPP.

Case No. A-277 |[M/s Lucro HQ F. No. Status: : M»Q"
01/87/162/00003/AM17/DES- Approved @
\"211

NC No.:03/AM17 ||Adv. Lic. No. and Date RLA F. No. /

Dated: 0310804262 dated 27.04.2016 |(03/95/040,;90007/AM17

03.06.2016

Subject: Fixation of adhoc norms against Advance Authorization No. 0310804262 dated
27.04.2016

Decision: ~ Committee decided to approve the instant case on the basis of decision taken by the
Norms Committee in its meeting No.20/87ALC2015 in case No.87and recommended as under:

Name of the export Item(s) Qty in [ Name of import item(s) | Qty. in
Kgs. Kgs.
Bags of Polyethylene made from Lay Flat | 1 Kg. 1. LLDPE Granules 0.785Kg

tubings of recycled LLDPE Granules and

reprocessed LLDPE Granules:

2.LLDPE recycled | 0.265 Kg
Granules.

RLA may take consequential action as per Policy / Procedures.
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Case No. A-278  |M/s Lucro HQ F. No. Status: |
01/87/162/00004/AM17/DES- |Approved
VII
NC No.:03/AM17 |Adyv. Lic. No. and Date RILA F. No.
Dated: 0310804261 dated 27.04.2016 [03/95/040/00008/AM17
| 03.06.2016

Subject: Fixation of adhoc norms against Advance Authorization No. 0310804261 dated

27.04.2016

Decision: Committee decided to approve the case on the basis of decision taken by the Norms

Committee in its meeting No.20/87ALC2015 in case No.87and recommended as under:

Name of the export Item(s) Qty in ggs. Name of import item(s) Qty. in Kgs.
Bags of Polyethylene made | 1 Kg. Lay Flat tubing of | 1.05 content in
from Lay Flat tubings of Polyethylene made out of | the export
recycled LLDPE Granules recycled LLDPE Granules product
RLA may take consequential action as per Policy / Procedures.
ONLINE CASES
“[Case No.:5/21/87- Party Name:LEBRACS  |Mect No/Date:3/87- _|Status:
ALC1/2015 RUBBER LININGS ALC1/2016 Deferred
_____ ., o [PRIVATE LIMITED 03.06.2016 —
| [HQ File RLA File Lic.No/Date:2510003923
|:01/87/050/00287/AM16/ - :25/24_/_(_)_40/000_03/AM13_/ 27.02.2013

Decision: A D/L No. 7/119/2016-TSW dated 23.03.2016 was issued by DIPP to firm. Reply|
still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days time
for submission of the requisite information.

Casé 0.:18/18/87- Party Name:SYNTHETIC |Meet No/Dat::3/87-  (Status:
ALC1/2015 PACKERS P LTD ALC1/2016 Deferred
03.06.2016
2 [HQ File RLA File Lic.No/Date:0710098407
:01/87/050/00188/AM16/ :07/24/040/00145/AM14/  (19.09.2013

Decision:

In response to D/L issued by D/o C&PC, the firm has furnished the required
information and the matter is under consideration by D/o C&PC.

N

Sf‘”&/

e

-
-

G



25

CaseNo.:19/18/87-  |Party Name:SYNTHETIC |Meet No/Date:3/87- [Status:
ALC1/2015 PACKERS P LTD ALC1/2016 Deferred
- | | 03.06.2016

[HQ File RLA File Lic.No/Date:0710098411
[:01/87/050/00189/AM16/  [:07/24/040/00146/AM14/ |19.09.2013

Decision: In response to D/L issued by D/o C&PC, the firm has furnished the required
_ linformation and the matter is under consideration by D/o C&PC.

CaseNo..9/7/87-  |Party Name:SHAKTI  |[Meet NoDate:3/87-  [Status:
ALC1/2014 PLAS INDUSTRY |ALC1/2016 Deferred
oy ol |03062016 o
[HQFile IRLA File Lic.No/Date:0510382815
[:01/87/050/00028/AM15/ _[:05/24/040/00492/AM14/  [26.03.2014

[Decision: In response to D/L dated 23.07.2014 iSsuéd--t)y D/o C&Pc; the firm hadsubmltted
|its reply, a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments awaited
_(from D/o C&PC.

"""" CaseNo.1/14/87-  [PartyNameJINDAL  |Moot NoDate:3/87-  [Statuss
ALC1/2014 POLY FILMS LTD. ALC1/2016 Deferred
103.06.2016 |
[HQFile [RLA File Lic.No/Date:0510384222
|01/87/050/0011 /AMIS/ _ |:05/23/040/00461/AM14/ _ |16.04.2014 o

[Decision: In response to D/L dated 23.12.2014 issued by D/o C&PC, the firm had submitiod
[its reply, a copy of the same was forwarded to D/o C&PC on 23.02.2015. Comments still
awaited.

Case No.:10/14/87- [Party Name:MRC Meet No/Date:3/87- Status:
ALC1/2014 ICLEAN SYSTEMS ALC1/2016 Deferred
e ___PRIVATE LIMITE 03062016 |

HQ File RLA File Lic.No/Date:0910060144

:01/87/050/00120/AM15/ |:09/24/040/00068/AM15/ [19.05.2014

Decision: 1n response to D/L dated 31.07.2014 issued by D/o C&PC, the firm had submitted
its reply, a copy of which has been forwarded to D/o C&PC on 26.11.2014. Comments still
awaited.

CaseNo..9121/87-  |Party Name:SANKHLA Moot No/Date3/87-  [Status
ALC1/2014 INDUSTRIES, ALC1/2016 Deferred
03.062016

HQ File ~ |RLAFile ~ [Lic.No/Date:0710105260|
_|:01/87/050/00162/AM15/ ~ |:07/24/040/00011/AM15/  [20.06.2014

- y
=X7
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[Decision:  In response to D/L dated 29.09.2014 issued by D/o C&PC, the firm had submitted
its reply, a copy of which has been forwarded to D/o C&PC on 25.11.2014. Comments still
awaited.

Case No.:1/18/87- Party Name:SPECIALITY |Meet No/Date:3/87- Status:
ALC1/2014 POLYMERS PVT. LTD., [ALC1/2016 Deferred |
[NO.1, NAVARANG 103.06.2016

[HQFle  |RLAFile Lic.No/Date:0310786846 |
[:01/87/050/00144/AM15/ [:03/95/040/00156/AM15/ [15.07.2014

éDecision: A copy of application has been forwarded to D/o C&PC on 23.09. 2014
_[Comments still awaited.

CaseNo.:132/87-  |paty [Meet No/Date:3/87- [Status:

ALC1/2014 Name:INTERNATIONAL |ALC1/2016 [Deferred
CONVEYORS LIMITED [03.06.2016

[HQ File [RLA File Lic.No/Date:0310787375

:01/87/050/00277/AM15/ |:03/94/040/00320/AM15/  [28.07.2014

Decision: In response to D/L dated 11.11.2014 issued by Dlo C&PC the firm had submitted
|its reply, a copy of which has been forwarded to D/o C&PC on 11.03.2015. Comments still
awaited.

[CaseNo:6/32/87-  [PartyName:ANG  |Moet No/Date:3/87-  [Status:
|ALC1/2014 PLASTICS PVT.LTD.  |ALC1/2016 Deferred
- 103.06.2016 :

Fosine [RLA File ~ [LicNo/Date:0310787600]
[:01/87/050/00282/AM15/ _ |:03/94/040/00388/AM15/ |04.08.2014

Decision: In response to D/L dated 02.12.2014 ‘issued by D/d C&PC the firm had
submitted its reply, a copy of which has been forwarded to D/o C&PC on 06.07.2015.
_ |Comments still awaited.

Case No.:1/35/87- Party Name:SHRFE Meet No/Date:3/87- Status:

ALC1/2014 TIRUPATIBALAJEE  {ALC1/2016 Deferre
AGRO TRADING 03.06.2016

e el _ [COPLTD, S i

HQ File RLA File Lic.No/Date:5610004374

:01/87/050/00308/AM15/ |:56/24/040/00024/AM15/ (14.08.2014

Decision: In response to D/L dated 19.01.2015 issued by D/o C&PC, the firm had
submitted its reply, a copy of which was forwarded to D/o C&PC on 28.04.2015. Comments

stiIl_ awaited.,

3
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Case No0.:26/30/87-ALC1/2014

HQ File :01/87/050/00248/AM15/ RLA File

:05/24/040/00222/AM15/

Party Name:VIKAS
GLOBALONE LIMITED

bRe o

03.06.2016

Lic.No/Date:0510390643
21.08.2014

Meet No/Date:3/87-ALC1/2016

Status:
Approved

Decision: The Committee considered the case and decided to approve the on repeat basis and recommended as
under:
EXPORT ITEM QTY IMPORT ITEM QTY
V-Blend 1 kg | 1. Styrene Butadiene Co-Polymer 04 kg_
(SOE compound) 2. SBS Co-Polymer /Styrene Butadiene Block .
Co-Polymer 0.15ke
3. Chlorinated Polyethylene (CPE) 0.03 kg
4. Ethylene vinyl acetate Co-Polymer (EVA) 0.15kg
5. Dioctylphthalate (DOP) 0.01 kg

RLA may take consequential action as per Policy / Procedures.

The Committee considered the case and decided to approve the case on repeat basis and recommended as under:

EXPORT ITEM QTY IMPORT ITEM QTY
V-Blend 1 kg 1. Styrene Butadiene Co-Polymer 0.4 kg
(SOE compound) 2. SBS Co-Palymer /Styrene Butadiene Block i
0.15 kg
Co-Polymer
3. Chlorinated Polyethylene (CPE) 0.03 kg
4. Ethylene vinyl acetate Co-Polymer (EVA) 0.15kg
5. Dioctylphthalate (DOP) 0.01 kg
RLA may take consequential action as per Policy / Procedures.
Case No.:4/21/87-ALC1/2015 Party Name:ALUDECOR Meet No/Date:3/87- Status:
LAMINATION PVT. LTD.. ALC1/2016 Approved

HQ File :01/87/050/00286/AM16/  RLA File

03.0A.2016

:02/24/040/00096/AM15/
28.08.2014

Lic.No/Date:0210204878

Decision:  The Committee considered the case and decided to approve the case on repeat basis and recommended as
under:
EXPORT ITEM QTY IMPORT ITEM QTY
Aluminium  Composite  Panel  (ACP)| | Sq. Meter 1. Aluminium Coil 2.570 kg
Thickness 4mm (Weight/Sq. Mtr 5.66 = - adhesive Fi 5154k
kg+/-3%) 2. Plastic Adhesive Film 154 kg
e 535 Plastic Protective Film 0.089 kg
4, LDPE Granules 3.250 kg -
5. PVDF Primer Paint 0.030 litre
6. PVDF Paints 0.105 litre
7. Thinner 0.006 litre
RLA may take consequential action as per Policy / Procedures.
Case No.:22/32/87-ALC1/2014 Party Name:PARADISE Meet No/Date:3/87- Status:
POLYMERS LTD.. ALCIL/2016 Deferred
03.06.2016
HOQ File :01/87/050/00298/AM15/  RLA File -03/95/040/00487/AM15/ Lic.No/Date:0310788816
05.09.2014

Decision:

was forwarded to D/o C&PC on 20.08.2015. Comments still awaited

RO

In response to D/L dated (2,12.2014 issued by D/o C&PC. the firm had submitted its reply. a copy of which

e o

@D des
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Case No0.:27/42/87-ALC1/2014 Party Name:INTERNATIONAL Meet No/Date:3/87- Status:
CONVEYORS LIMITED ALC1/2016 Deferred .
03.06.2016 @JJ':G
HQ File RLA File Lic.No/Date:0310789415
:01/87/050/00368/AM 15/ :03/94/040/00558/AM 15/ 18.09.2014

Decision: A copy of application has been forwarded to D/o C&PC on 13.01.2015. Comments still awaited,

Case No.:32/42/87-ALC1/2014 Party Name:POLYGENTA Meet No/Date:3/87- Status:
TECHNOLOGIES LTD ALCI1/2016 Deferred
03.06.2016
16 HQ File RLA File Lic.No/Date:0310789866
:01/87/050/00373/AM15/ :03/95/040/00213/AM15/ 30.09.2014 @“J}f
Decision: A D/L No. 46011/64/2015-PC.11 dated 17.07.2015 was issued by D/o C&, the firm had

submitted its reply, a copy of the same was forwarded to D/o C&PC on 13.10.2015. Comments still awaited.

Case No.:18/16/87-ALC1/2015 Party Name:ESTEEM Meet No/Date:3/87- Status:
INDUSTRIES PVT. LTD, ALC1/2016 Deferred
03.06.2016
17 HQ File RLA File Lic.No/Date:1710005969
:01/87/050/00141/AM 16/ :17/24/040/00114/AM15/ 12.11.2014

18

Decision: A copy of application has been forwarded to D/o C&PC on 24.11.2015. Comments awaited from
D/o C&PC.

Case No.:17/45/87-ALC1/2014 Party Name:POLYFILL Meet No/Date:3/87- Status: @J}K
TECHNOLOGIES PVTLTD  ALC1/2016 Deferred :
03.06.2016
HQ File RLA File Lic.No/Date:3410040678 G
:01/87/050/00417/AM15/ :34/24/040/00174/AM15/ 13.11.2014

Decision: A copy of application was forwarded to D/o C&PC on 03.02.2015. Comments still awaited.

Case No.:46/42/87- Party Name:VIKAS - Meet No/Daie: 3/87- . Status; Approved
ALC1/2014 GLOBALONE LIMITED  ALC1./2016

03.06.2016
HO File RLA File Lic.No/Date:N510391992
01.87.050/00387/AM13/  :05/24/040/00358/AMI15’ 14.11.2014
Decision: The Committee considered the case ana decided to approve the on repeat basis and

recommended as under:

EXPORT ITEM QTY IMPORT ITEM QTY
V-Blend 1 kg | 1. Styrene Butadiene Co-Polymer 0.4 kg
(SOE compound) 2. SBS Co-Polymer /Styrene Butadiene Block

Co-Polymer' 0ye kg
3. Chlorinated Polyethylene (CPE) 0.03 kg
4. Ethylene vinyl acetate Co-Polymer (EVA) 0.15 kg
5. Dioctylphthalate (DOP) 0.01 kg
RLA may take consequential action as per Policy / Procedures.

CEL,
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| 16.06“.2015. C'omlln.énts éwaifed. ''''

[Case No.9/42/87- _[Party Name:MRC Meet No/Date:3/87-  [Status:
ALC1/2014 ICLEAN SYSTEMS ALC1/2016 Deferre
S ~ PRIVATELIMITED (03062016 |
5 HQ File RLA File Lic.No/Date:091006124
0 :01/87/050/00350/AM15/ :09/24/040/00439/AM15/ (9
! 17.11.2014 :
[Decision: In response to D/L dated 13.02.2015 issued by D/o C&PC, the firm had
[submitted its reply, a copy of which was forwarded to D/o C&PC on 15.05.2015. Comments|
_[still awaited. 5 |
Nt [Pary NamePATIU  |MectNoDated/87- [Status:
ALC1/2014 |INDUSTRIES ALC1/2016 Deferred |
; 03.06.2016 |
21/[HQ File |RLA File Lic.No/Date:2510004377
[ous7ioso004as/aMis/ |25024/04000000AM1S/ 82014 |
[Decision: A copy of application was forwarded to D/o C&PC on 17.02.2015. Comments
[ [Case No.:21/47/87- _ [Party Name:MACRO [Meet No/Date:3/87- [Status: _
1ALC1/2014 POLYMERS P. LTD. ALC1/2016 |Deferred
B ST gt wr =10, 000060016 e fip o
2 HQ File RLA File Lic.No/Date:0810134245
i01/871050/00445/AM15/ _|08/24/040/00376/AMIS/ [05.01.2015
Decision: In response to D/L dated 11.05.2015 issued by D/o C&PC, the firm had
submitted its reply, a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments
_Istill awaited.
[Case No.22/47/87-  [Party NameMACRO __|Meet No/Date:3/87- _[Status:
ALC1/2014 POLYMERS P.LTD. ALC1/2016 |Deferred
—— _ : 03.06.2016
23 HQ File RLA File Lic.No/Date:0810134260
:01/87/050/00446/AM15/  [:08/24/040/00379/AM15/ |06.01.2015
Decision: In response to D/L dated 11.05.2015 issued by D/o C&PC, the firm had
submitted its reply, a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments
_istill awaited.
" [Case No.:1/49/87-  [Party Mect No/Date:3/87- _ [Status:
24|ALC1/2014 Name:JJ.PLASTALLOY |ALC1/2016 Deferred
PVT.LTD., 03.06.2016

e
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HQ File
:01/87/050/00461/AM15/

RLA File
:15/24/040/00019/AM15/

Lic.No/Date:1510022040]
23.01.2015

Decismn :
Comments still awaited.

A copy of application has been forwarded to D/o C&PC on.02 03 2015

[ [Case No.:31/4/87- [Party Name:LLOYD Meet No/Date:3/87-  |Status:
ALC1/2015 INSULATIONS (INDIA) |ALC1/2016 IDeferred
LIMITED 03.06.2016
hs HQ File RLA File Lic.No/Date:0310793752:
:01/87/050/00035/AM16/ |:03/95/040/00713/AM15/ [10.02.2015

|Decision:

A D/L No. 46011/16/2010-PC.II dated 24.05.2016 was issued by D/o C&PC to
|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
|days time for submission of the requisite information.

Status

[ [Case No.:5/18/87- [Party Name:BLS " [Meet No/Date:3/87-
|ALC1/2015 |POLYMERS LTD. ALC1/2016 Deferred
: - s aaannn - - e s I03 06 2016 - - T —
26/HQ File RLA File Lic. No/Date 05 10393 186
:01/87/050/00175/AM16/ |:05/23/040/00508/AM15/ |13.02.2015 |
Decision: A copy of application has been forwarded to D/o C&PC on 23.02.2016.
Comments awaited from _ D/o C&PC.
" [CaseNo.:21/22/87-  |Party Name:FLEXITUFF |Meet No/Date:3/87-  [Status:
|ALC1/2015 INTERNATIONAL LTD., |ALC1/2016 |Deferred
480 i 88 8 A B S AA A hAdaa s a s haaks - [Fo— . — 03 06 2016 e D, .I
27 HQ File RLA File LlC No/Date 5610004559
[:01/87/050/00354/AM16/  |:56/24/040/00059/AM15/ |09.03.2015

Decision:

A D/L No. 46011/39/2009-PC.1I dated 11.04.2016 was issued by D/o C&PC to
~ [firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
_|days time for submission of the requisite information.

AfMnéa

lf el “Tb D Pf.h"t‘_y' Name:ALOK Meat *o/Date:3/27 I%fﬁﬁis:
ALC1/2015 MASTERBATCHES ALC1/2016 Deferred
PRIVATE LIMITED 03.06.2016
28 [HQ File RLA File Lic.No/Date:0510393591
:01/87/050/00006/AM16/  |:05/23/040/00548/AM15/ [17.03.2015

Decision:
still awaited.

A copy of application was forwarded to D/o C&PC on 06 05 201 5 Comments

Y

;o
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[still awaited.

’_ Casé- Noll/4/87- Party Name:ARMOR | Meet .No/Date:3/87- Status:
ALC1/2015 |PLAST LTD., ALC1/2016 Deferred
- - _ 03.06.2016 |
29HQ File RLA File Lic. No/Date 0710107 856
101/87/050/00015/AM16/ _ [:07/24/040/00460/AM15/ [17.032015 |
[Decision: A copy of application was forwarded to D/o C&PC on 06. 05 2015. Comments

[ [CaseNo.:19/16/87- |Party Name:KALPENA  |[Meet No/Date:3/87- [Status:
ALC1/2015 INDUSTRIES LIMITED, [ALC1/2016 |Deferred
__________________________ b 03062006 000 |
305HQ File IRLA File Lic.No/Date:0310794838
1:01/87/050/00142/AM16/ ~{:03/94/040/01190/AM15/ [24.03.2015

|Decision: A copy of apphcatlon has been forwarded to D/o C&PC on 24 11. 2015
[Comments awaited from  D/o C&PC.

“[Case No.:40/9/87-  |[Party Name:RISHI _ |[Meet No/Date:3/87- _ [Status:
ALC1/2015 [TECHTEX LTD |ALC1/2016 |Approved
; 03.06.2016
[HQFile [RLA File [Lic.No/Date:0310794937
|:01/87/050/00092/AM16/ :03/95/040/01044/AM15/[27.03.2015

Deeision: The Committee considered the case and decided to approve the on repeat basns
and recommended as under:

31

EXPORT ITEM QTY IMPORT ITEM QTY
Shade Net 1 kg | HDPE Granules 1.0500 kg
(HDPE Kanitted Net) UV Master Batch 0.0499 kg

- Colour Master Batch 0.0200 kg
HDPE Granules (For As per packing
packaging material) policy
RLA may take consequential action as per Policy / Procedures.
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" [Case No.:48/1/87- [Party Name: SABIC Meet No/Date:3/87-  [Status: @\ee\*/’
ALC1/2016 IINNOVATIVE ALC1/2016 Approved £
i . |PLASTICS INDIA P LTD |03.06.2016 _
HQ File RLA File Lic. No/Date:3410041182
:01/87/050/00402/AM16/ :34/24/040/00179/AM14/ [28.04.2015
| Decision. The Commlttee considered the case and declded to approve the on repeat basnsl
37 |and recommended as under: %N/
EXPORT ITEM QTY IMPORT ITEM QTY ‘
Polycarbonate Sheet Solid 1 kg [Polycarbonate 1.0190 kg
Compact Corrugated PC POLYCARBONATE 0.0102 kg
Sheet (COLOUR)
RLA may take ¢onsequential action as per Policy / Procedures.
[ [Case No.:52/18/87- Party Mect No/Date:3/87-  |Status: @P.}%
|ALC1/2015 Name:MACCAFERRI ~ |ALC1/2016
' IENVIRONMENTAL 03.06.2016
3. |SOLUTIONSPVTLTD | . |
HQ File RLA File Lic.No/Date:0310795683:|Deferred
:01/87/050/00222/AM16/ |:03/95/040/00034/AM16/ |01.05.2015 |
i |l_}__e_e_:§iq;_i. A copy of apphcat;o_n_ was forwarded to D/o C&PC on 16- 10-2015 %
"~ [Case No.:11/16/87- [Party Name:ENVITECH _ [Meet No/Date:3/87-  |[Status:
ALC1/2015 CHEMICAL ALC1/2016 Deferred
|SPECIALITIES PVT. LTD |03.06.2016 5
n HQ File RLA File Lic.No/Date:3110065414
:01/87/050/00134/AM16/ |:31/83/040/00016/AM16/ |07.05.2015
Decision: ~A D/L No. 4601 1/73/2015-PC.11 dat?d02.05.2016 was 1ssued by D/o (,&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
days time for submission of the requisite information.
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[ [Case No.:47/1/87- _ |Party Name:SABIC Meet No/Date:3/87- _ |Status: @{26/5
ALC1/2016 INNOVATIVE ALC1/2016 Approved
| PLASTICS INDIA P LTD [03.06.2016
HQ File RLA File Lic.No/Date: 341004121 l
:01/87/050/00401/AM16/ _|:34/24/040/00160/AM15/ [08.05.2015

Decislonﬁ The Commi-f-te":-e considered the case and decided to approve the on repeat basls aw\/

35 land recommended as under:
EXPORT ITEM QTY IMPORT ITEM QTY
| [Polybutylene Terephthlate (PBT) l1kg |1. Polybutylene| 0.440 kg
Terephthlate
: 2. Glass Fiber 0.316 kg
||RLA may take consequential action as per Policy / Procedures.
[ [Case No.:21/18/87- Party Name:MRC Meet No/Date:3/87-  [Status:
|ALC1/2015 |[ICLEAN SYSTEMS ALC1/2016 |Deferred
___________________________________ IPRIVATELIMITED _ |03.06.2016
36, HQ File RLA File Lic.No/Date: 0910062005
1:01/87/050/00191/AM16/  |:09/24/040/00049/AM16/ [12.05.2015 U} | K
S

[Decision: A D/L No. 46011/22/2012-PC-1II dated 10.12.2015 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15/ G
_|days time for submission of the requisite information.

[ [CaseNo.1/13/87-  [Party Name:VEEKAY  |Moet No/Date:3/87-  [Status: | MY
|ALC1/2015 |POLYCOATS LTD. ALC1/2016 [Deferrea |G
s imimansscsoss . - s e — —meiacaes. - + 1 . - 03 06 2016 s s e
37 [HQFile [RLA File Lic.No/Date:0510394256
[:01/87/050/00107/AM16/ _|:05/24/040/00038/AM16/ [14.05.2015. |

[Decision: A D/L dated 09 09.2015 was issued by D/o C&PC to firm. This was followed by
Reminder from DGFT on 13.11.2015 & 10.03.2016 (Final reminder) giving 15 days time for
submission of information. Reply still awaited from the firm.

[ [Case No.:32/16/87- Party Name:EXPANDED [Meet No/Date:3/87- _ [Status:
ALC1/2015 POLYMER SYSTEMS  |ALC1/2016 Deferred
I _ PVLLLTD  [03.062016 o
38 [HQ File RLA File Lic.No/Date:0310796199
:01/87/050/00155/AM16/ [:03/94/040/00056/AM16/ [26.05.2015 |

Decmon. A copy of appllcatlon has been forwarded to D/o C&PC on 10.09. 2015

Comments still awaited.
B &
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[ [Case No.:51/18/87- Party Name:SPECIALITY |[Meet No/Date:3/87- |Status:
|ALC1/2015 POLYMERS PVT.LTD., |ALC1/2016 Deferred
_ NO.L, NAVARANG _ [03.062016 _
39[HQ File IRLA File Lic.No/Date:0310796232
|:01/87/050/00221/AM16/ |:03/95/040/00014/AM16/ [27.05.2015 i
Decislon. A copy of appllcatlon has been forwarded to D/o C&PC on 29 10 201 5
|Comments still awaited.
_;.Casle N.o.:36/16/8.‘7-. 1 Parly Nan.le:ACG” ”Meet No/Date:3/87- Stx;tlus.:
ALC1/2015 |PHARMAPACK PVT ALC1/2016 Deferred
.o . e — e L’ID IO3 06 2016 _________________________
40 [HQ File |RLA Flle Lic.No/Date:03 10796440
:01/87/050/00159/AM16/ [:03/94/040/00132/AM16/ |04.06.2015 =

Decision: A copy of application has been forwarded to D/o C&PC on 18.03.2016.
e awaited from Do C&PC.
[[Case No.:20/16/87-  [Party Name:KOHINOOR |Meet No/Date:3/87-  [Status:
ALC1/2015 RECLAMATIONS ALC1/2016 |Deferred
03.06.2016
41 HQ File RLA File Lic.No/Date:3010103514:
:01/87/050/00143/AM16/ |:30/24/040/00011/AM16/ 08.06.2015

Decision: A D/L No. 7/33/2015 TSW dated 29.09. 2015 was issued by DIPP to ﬁrm Thls was
|followed by Reminder from DGFT on 16.12.2015 & 10.03.2016 (Final reminder) giving 15
|days time for submission of information. Reply still awaited from the firm.
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: éaée ﬁo.:§/l6/87— . Party Name:VIKAS Meet No/Date:3/87- Status:

ALC1/2015 GLOBALONE ALC1/2016 Approved
. \LIMITED 03.06.2016 |

HQ File RLA File Lic.No/Date:05103945

:01/87/050/00132/AM1 [:05/24/040/00108/AM1 |15
16/ _ 6/ 10.06.2015
! Declslon' The Commlttee cons1dered the case and decided to approve the on repeat basis
fand recommended as under: |

4

2 | EXPORT ITEM | QTY IMPORT ITEM QTY
| | Veepreene-PG/TPR 1kg |1. SBS/Styrene Butadiene Styrene Co-

compound/ TP Polymer/ Styrene Butadiene Block Co-| 0.55kg
compound Polymer/SEBS
2. Styrene Butadiene Co-Polymer 0.30 kg
3. Synthetic Rubber 0.15 kg
; 4, Polystyrene 0.03 kg
| [RLA may take consequential action as per Policy / Procedures.

[ [Case No.:6/18/87- [Party Name:BLS |Meet No/Date:3/87- |Status:
ALC1/2015 |POLYMERS LTD. ALC1/2016 |Deferred
.................................................................. - 03 06 2016 N r— —

43 |HQ File |RLA File Lic.No/Date: 0510394496
:01/87/050/00176/AM16/ ||:05/23/040/00064/AM16/ {[10.06.2015

|Decision:  In response to D/L issued by D/o C&PC, the firm has furnished the required
__[information and the matter is under consideration by D/o C&PC.

Meet No/Date:3/87-

[Case No.:44/18/87- [Party Name:GARGI [Status:
JALC1/2015 — [HUTTENES -1AEC1/2016 |Approved -
ALBERTUS PVT. LTD., |03.06.2016

HQ File RLA File Lic.No/Date:0310796541
:01/87/050/00214/AM16/: :03/94/040/00080/AM16/|10.06.2015
Decision:  Based on the written comments furnished by the D/o C&P(“ wde thelr OM
No. 46011/152/2015-PC-II dated 19.05.2016, the Committee approved following adhoc
44 lnorms:
EXPORT ITEM | QTY IMPORT ITEM QTY in kg/kg content in
the export product
Gasharz 5271 1 kg |1.Phenol 0.37
2. Para Formaldehyde 0.17
RLA may take consequential action as per Policy / Procedures.
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" [Case No.:12/16/87- Party Name:K.R.T. Meet No/Date:3/87- _[Status: |
ALC1/2015 POLYMERS, ALC1/2016 |Deferred
. _ _ 03.06.2016
45HQ File RLA File Lic.No/Date: 3210077567
[:01/87/050/00135/AM16/ :32/24/040/00006/AM16/ 17.06.2015 |
[Decision: A copy of appllcatlon has been forwarded to D/o C&PC on 110.09. 2015
Comments still awaited. . 3 : (o am Fa
[ [Case No.:39/16/87- Party Name:ENVITECH _[Meet No/Date:3/87-  [Status:
ALC1/2015 CHEMICAL ALC1/2016 |Deferred
|80 otmeh [ SPECIALITIES PVT. LTD{03.06.2016 o o
46 HQ File RLA File Lic. No/Date 31 10065488
:01/87/050/00162/AM16/ |:31/83/040/00037/AM16/ 19.06.2015 !
[Decision: A D/L No. 46011/73/2015-PC.II dated 02.05.2016 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15

______ days time for submission of the requisite information. i

[CaseNo.13/16/87- _|Party Name:METRO __|Meet No/Datc:3/87-  [Status:
ALC1/2015 VALVES, (PROP: C.T. |ALC1/2016 Deferred

BALAMURUGAN) 03.06.2016 '

47 [HQ File RLA File Lic.No/Date: 3210077568
:01/87/050/00136/AM16/ :32/24/040/00009/AM16/ 22.06.2015 -
Decision: A copy of application has been forwarded to D/o C&PC on 10 09 201 5

|Comments still awaited.

[ [Case No.:56/18/87- Party Name:LLOYD Meet No/Date:3/87- Status:
ALC1/2015 INSULATIONS (INDIA) |ALC1/2016 |Deferred

vl LIMITED 03.06.2016 ’

48: HQ File RLA File Lic. No/Date:0310796833
:01/87/050/00226/AM16/ |:03/95/040/00140/AM16/ |24.06.2015
Decision: A %, s 46011/16/2010-PC.1 dated 26.05.2016 was issued by D/o C&PC o
firm. Reply still awalted Thus, the Committee decided to issue reminder to the firm giving 15
days time for submission of the requisite information.

[CaseNo.317/87-  |Party Name:TYTAN  [Meet NoDate:3/87-  [Status:
ALC1/2015 ORGANICS PVT.LTD., |ALCI1/2016 Deferred

o 03.06.2016 _

HQ File RLA File Lic.No/Date: 0310796867
[:01/87/050/00170/AM16/ :03/95/040/00561/AM15/ |25.06.2015

;{
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| Application has been received and place the case before Norms Committee.

l [ﬁ;é.ision ;
|Case No.:28/18/87- Party Name:G B RUBBER |[Meet No/Date:3/87- |Status:
ALC1/2015 PRODUCTS ALC1/2016 Deferred
! 03.06.2016 i
HQ File RLA File [Lic.No/Date:31 10065508'
1:01/87/050/00198/AM16/ [:31/83/040/00273/AM15/ [25.06.2015

|Decision: A D/L No. 7/369/2015-TSW dated 09.12.2015 was issued by DIPP to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15 days
_[time for submission of the requisite information.

CaseNo.22/16/87-  [Party Name:HALDIA  [Meet No/Date:3/87-  |[Status:

IALC1/2015 [PETROCHEMICALS ~ |ALC1/2016 [Deferred
ILTD. 03.06.2016 |

[HQFile RLA File Lic.No/Date:0210205926

|:01/87/050/00145/AM16/ _ [:02/24/040/00046/AM16/ [26.06.2015

Decision: A D/L No. 46011/24/2003-PC.1I dated 03 06.2016 was lssued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
|days time for submission of the requisite information.

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
days time for submission of the requisite information. _

[CaseNo.23/16/87-  [Party Name:HALDIA  |Meet No/Date:3/87-  [Status:
ALC1/2015 PETROCHEMICALS  |ALC1/2016 [Deferred
. tnane —osesst s LTD . 03 06 2016 i .. e S —
HQ File RLA File Lic.No/Date:0210205927
:01/87/050/00146/AM16/ |:02/24/040/00047/AM16/ [26.06.2015
Decision: A D/L No. 46011/24/2003-PC.II dated 03.06.2016 was issued by D/o C&PC to

Case No.:29/18/87- Party Name:CIKAUTXO [Meet No/Date:3/87- Status:

ALC1/2015 INDIA PRIVATE ALC1/2016 Deferred
. LIMITED 3.06.2016

HQ File RLA File Lic.No/Date:3110065522:

:01/87/050/00199/AM16/ (:31/83/040/00043/AM16/ (01.07.2015

Decision: A copy of application has been forwarded to DIPP on 29.10.2015. Comments

still awaited.

Case No. 64/18/87- 'Party Name: VISION Meet No/Date:3/87- Status:
|ALC1/2015 PRODUCTS (P) LTD ALC1/2016 Deferred
03.06.2016

QL

-
%V_/
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[HQFIle RLA File Lic.No/Date:3410041344 ‘

:01/87/050/00234/AM16/ _[:34/24/040/00076/AM16/ [02.07.2015

Deeision In response to D/L 1ssued by D/o C&PC the firm has fumlshed the required

[ [Case No.:65/18/87- Party Name:VISION  [Meet No/Date:3/87- _ |[Status:
laLc12015 PRODUCTS ())LTD  |ALC1/2016 |Deferred
03.06.2016
55 [HQ File RLA File Lic.No/Date:3410041346
:01/87/050/00235/AM16/  |:34/24/040/00077/AM16/ [02.07.2015

Decision* In response to D/L 1ssued by D/o C&PC, the firm has. furnished the required

[ [Case No.:66/18/87- Party Name:VISION  |Meet NoDate:3/87-  [Status:
|ALC1/2015 IPRODUCTS ’) LTD  |ALC1/2016 [Deferred
H b S T F— bl badi i - a ” ) 03 06 2016 R .
56[HQ File RLA File Lic.No/Date:3410041345,
:01/87/050/00236/AM16/ |:34/24/040/00078/AM16/ |02.07.2015

[Decision: In response to D/L issued by D/o C&PC, the ﬁrm has furmshed the requlred
_ [information and the matter is under consideration by D/o C&PC.

[ [CaseNo.:68/18/87-  [Party Name:VISION _|Meet No/Date:3/87- _[Status:
|ALC1/2015 PRODUCTS (P)LTD  |ALC1/2016 Deferred
rososrere T s . - - ane s s i o il - et et e 03 06 2016 - D
57[HQ File [RLA File [Lie No/Date:3410041352
:01/87/050/00238/AM16/ :34/24/040/00080/AM16/ [03.07.2015

Decision:  In response to D/L issued by D/o C&PC, the firm has furnished the required

mformatlon and thematter is under conmde*ntxon bv D/o C&PC.

-
—d

[Case No.:24/18/87- Party Meet No/Date:3/87-  [Status:
ALC1/2015 Name:JJPLASTALLOY |ALC1/2016 Deferred
PVT. LTD,, 03.06.2016
HQ File RLA File Lic.No/Date:1510022068
58|:01/87/050/00194/AM16/ |:15/24/040/00010/AM16/ [04.07.2015

Decision: A D/L dated 30.11.2015 & 05.04.2016 (Last reminder) was issued by D/o C&PC
to firm. This was followed by Reminder from DGFT on 09.02.2016. Reply still awaited from
the firm. Thus, the Committee decided to issue Final reminder to the firm giving 15 days

time for submission of the requisite information.
i

esds
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G

[ case No”.:2/16/87.: | Party ..... Meet”No/Date:3/87- ] Status
ALC1/2015 Name:WEILBURGER  |ALC1/2016 Deferred
COATINGS (INDIA) 03.06.2016
- PRIVATE LIMITED | |
59 [HQ File |RLA File Lic.No/Date:0210205952!
|:01/87/050/00125/AM16/ || :02/24/040/00227/AM14/ [06.07.2015
Decision: A D/L dated 18 09.2015 & 28.03.2016 (Remmder) was 1ssued by D/o C&PC to
|firm. Reply still awaited from the firm. Thus, the Committee decided to issue reminder to the
_____ |firm giving 15 days time for submission of the requisite information.
“[CasoNo.316/87-  [paty  |MeetNoDate:3/87-  [Status:
|ALC1/2015 Name:WEILBURGER ALC1/2016 |Deferred
. COATINGS (INDIA) 03.06.2016 | !
. PRIVATELIMITED | il i |
60/[HQ File |RLA File Lic.No/Date:0210205949:
[:01/87/050/00126/AM16/ |:02/24/040/001 12/AM15/ '|06.07.2015
Decision: A D/L dated 18.09.2015 & 28.03.2016 (Reminder) was 1ssued by D/o C&PC to
|firm. Reply still awaited from the firm. Thus, the Committee decided to issue reminder to the
|firm giving 15 days time for submission of the requisite information.
"""" [CaseNoid/1687- [Pty MectNoDate:3/87-  [Status:
|ALC1/2015 [Name:WEILBURGER ALC1/2016 Deferred
COATINGS (INDIA) 03.06.2016
| |PRIVATE LIMITED
61 [HQ File |RLA File Lic.No/Date: 0210205950
|:01/87/050/00127/AM16/ :02/24/040/00179/AM14/ |06.07.2015
-Declsmn A D/L dated 24.09.2015 was issued by D/o C&PC to firm. ThlS was followed by
Final Reminder from DGFT on 09.02.2016 giving 15 days time for submission of
information. Reply stili awaited from the firm. - ~ .
Case No.:31/18/87- Party Name:FPI Meet No/Date:3/87- Status:
ALC1/2015 INDUSTRIES PRIVATE |ALC1/2016 Deferred
 lummep 03.06:2016 |
62 HQ File RLA File Lic.No/Date:3110065532
:01/87/050/00201/AM16/ |:31/83/040/00046/AM16/ |09.07.2015
Decision: A D/L dated 02.12.2015 was issued by D/o C&PC to firm. This was followed by
Reminder from DGFT on 09.02.2016 giving 15 days time for submission of information.
Reply still awaited from the firm.
5 [Case No+34/18/87-  [Party Name:SUMILON _ [Meet No/Date:3/87- [Status:
|ALC1/2015 POLYESTER LIMITED |ALC1/2016 Deferred

@‘?7”’; = e



40

o T ~[03.062016 |
HQ File RLA File Lic.No/Date: 5210041578
01/87/050/00204/AM16/ 52/24/040/00005/AM16/ 14 07. 2015

Decision: A D/L dated 04.12.2015 was issued by D/o C&PC to firm. This was followed by
Reminder from DGFT on 09.02.2016 giving 15 days time for submission of information.

_[Reply still awaited from the firm.,

64

[Case No.:35/18/87- Party Name:SUMILON _[Mest No/Date:3/87-  [Status:
|ALC1/2015 INDUSTRIES LIMITED, |ALC1/2016 Deferred
: T s e e e e A B B S . I —— i s i Y 03 06 2016 - cssns

[HQ File RLA File [Lic.No/Date: 5210041579
:01/87/050/00205/AM16/ [:52/24/040/00006/AM16/ 14072015

_ [Reply still awaited from the firm.

[Decision: A D/L dated 04.12.2015 was issued by D/o C&PC to firm. This was followed by.

Reminder from DGFT on 09.02.2016 giving 15 days time for submission of information.

ICase No.:57/18/87- ___|Party Name:LLOYD Meet No/Date:3/87- _ [Status:
|ALC1/2015 IINSULATIONS (INDIA) |ALC1/2016 'Deferred
LIMITED 03.06.2016
65 HQ File RLA File Lic.No/Date:0310797257
[:01/87/050/00227/AM16/ ! 03/95/040/0020__8__/_@__1}{{16/ 15.07.2015

[Decision: A D/L No. 46011/16/2010-PC.II dated 26.05.2016 was 1ssued by D/o C&PC to
|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15‘

|days time for submission of the requisite information.

66

Case No.:23/18/87- Party Meet No/Date:3/87- |Status:
JALCHZ01S Name:JJ.PLASTALLOY |ALC1/2016 |Deferred
N __|PVT.LTD,, 03.06.2016
HQ File RLA File Lic.No/Date: 1510022070
:01/87/052/00193/AMi 6/ [:15/24/040/00011/4M16/ [23.07.2015

Decision: A D/L dated 30.11.2015 & 05.04 7614 {Last memider) vas issucd by Dio C&PC,

to firm. This was followed by Reminder from DGFT on 09.02. 2016 Reply still awaited from
the firm. Thus, the Committee decided to issue Final reminder to the firm giving 15 days

time _f(_)r subm_lssmn of the r_z_:_qmsne information.

@At
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[ [Case No.:15/18/87- Pérty Name:VIKAS [Meet No/Date:3/87- g.Status:. |
|ALC1/2015 GLOBALONE LIMITED |ALC1/2016 |Approved
L . _ _ 03.06.2016 Il
HQ File RLA File Lic.No/Date:05 103951 14 |

:01/87/050/00185/AM 16/ |:05/24/040/00210/AM16/ |28.07. 2015

Decision: The Committee considered the case and dec1ded to approve the on repeat basls
|land recommended as under:

67 EXPORT ITEM QTY IMPORT ITEM QTY
| | VIKOFLEX (PVC| 1kg |1.PVC/PVCRESIN 0.60 kg
Compound) 2. Tri Octyl Trimellita (TOTM) 0.09 kg
3. Di Octyl Adipate (DOA) 0.09 kg
i 4. Di Octyl Pthalate (DOF; 0.09 kg
5. Methyl Tin Mercaptide 0.02 kg
6. Titanium Dioxide 0.02 kg
RLA may t_gl_;e. c_onsequential actiqn as per Policy / .l_’rocoiq_u_res. b
" [CaseNo.22/18/87-  [Paty T [MeetNoDate:3/87-  [Status:
1ALC1/2015 Name:JJPLASTALLOY ||ALC1/2016 |Deferred
. IP¥L.IID,. . 199.06.2000 | e
HQ File RLA File |Lic. No/Date 151002207 1
68/:01/87/050/00192/AM16/  |: :15/24/040/00009/AM16/  [28.07.2015
| Declsion A D/L dated 30 11.2015 & 05.04.2016 (Last reminder) was 1ssued by D/o C&PC
|to firm. This was followed by Reminder from DGFT on 09.02.2016. Reply still awaited from
the firm. Thus, the Committee decided to issue Final reminder to the firm giving 15 days:
time for submission of the requisite information. ! PRI - s |
" [Case No..27/18/87- __[Party Name:EASTMAN _[Meet No/Date:3/87-  [Status:
ALC1/2015 RECLAMATIONS ALCI1/2016 Deferred
03.06.2016
69 [HQ File RLA File Lic.No/Date:3010103571
[:01/87/050/00197/AM16/ :30/24/040/00013/AM16/  [28. 07.2015

[Decision: A copy of application has been forwarded to DIPP on 29. 10 2015. Comments |

still awaited.

[ [Case No.:25/18/87- Party Meet No/Date:3/87-  [Status:
ALC1/2015 Name:JJ.PLASTALLOY |ALC1/2016 [Deferred
70 PVT.LTD., 03.06.2016
[HQ File [RLA File ILic.No/Date:1510022072|

&L a..)\»/
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| [:01/87/050/00195/AM16/ _[:15/24/040/00012/AM16/ [30. 07.2015

Decision: A D/L dated 30.11.2015 & 05.04.2016 (Last reminder) was issued by D/o C&PC
to firm. This was followed by Reminder from DGFT on 09.02.2016. Reply still awaited from
the firm. Thus, the Committee decided to issue Final reminder to the firm giving 15 days
_ [time for submission of the requisite information.
[ [Case No..48/18/87- Party Name:BAYER  |Meet No/Date:3/87-  |[Status:
|ALC1/2015 IMATERIALSCIENCE  |ALC1/2016 Deferred
PVT.LTD., 03.06.2016
7 HQ File RLA File Lic.No/Date:0310797849:
:01/87/050/00218/AM16/ [:03/94/040/00294/AM16/ (30.07.2015 |
Decision: A D/L No. 4601 1/39/2015-PC-II dated 13 01.2016 was 1ssued by D/o C&PC to
firm, Reply still awaited. Thus, the Committee decided to issue reminder to ti:c firm giving 15
_____ |days time for submission of the requisite information.
[ [Case No.:8/18/87- Party Name:BLS |Meet No/Date:3/87-  [Status:
|ALC1/2015 POLYMERS LTD. ALC1/2016 |Deferred
e —————— I R ——  —————— — e 03 06 2016
72 [HQ File RLA File Lic. NofDate 0510395 158
:01/87/050/00178/AM16/  [:05/23/040/00189/AM16/ |03.08.2015
Decision: In response to D/L issued by D/o C&PC, the firm has fumlshed the requlred
linformation and the matter is under consideration by DO C&PC. ...
[ [Case No.:30/18/87- _|Party Name:MULTITECH [Meet No/Date:3/87-  [Status: |
ALC1/2015 [PRODUCTS PRIVATE  |ALC1/2016 Deferred
b UIMITED 103.06.2016 f el on
e HQ File [RLA File Lic.No/Date: 31 10065581
:01/87/050/00200/AM16/ [:31/83/040/00044/AM16/ |04.08.2015
Decision: A D/L No. 46011/149/2015-PC.II dated 22.12.2015 was issued by D/o C&PC to
firm. It was decided by the Committee to issue a reminder to firm giving 15 days time for
[submission of information.
[ [Case No.:22/20/87- Party Name:KRISHNA __[Meet No/Date:3/87- __[Status:
ALC1/2015 ANTIOXIDANTS PVT. |ALC1/2016 Deferred
LTD. 03.06.2016
74 [HQ File RLA File Lic.No/Date:0310797923
:01/87/050/00266/AM16/  [:03/94/040/00324/AM16/ |04.08.2015
Decision:  In response to D/L issued by D/o C&PC the firm has furnished the requ1red
information and the matter is under consideration by D/o C&PC.

aAt
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[ [Case No.:37/18/87- Party Name:SUMILON Meet No/Daté:3/87- | Status B
ALC1/2015 INDUSTRIES LIMITED, [ALC1/2016 Deferred
__ 03.06.2016
5 HQ File RLA File Lic.No/Date: 5210041596
:01/87/050/00207/AM16/  |:52/24/040/00024/AM16/ |06.08.2015
Decision: A D/L dated 04 12.2015 was issued by D/o C&PC to firm. This was followed by
Reminder from DGFT on 09.02.2016 giving 15 days time for submission of information.
_ [Reply still awaited from the firm.
[ [CaseNo.38/18/87-  [Party Name:TAG _ Meet No/Date:3/87- [Status: _
ALC1/2015 |CHEMICALS INDIA PVT |[ALC1/2016 [Deferred
. S —— - ISP p— et ot s o et e . LTD ........ 03 06 2016 - FP—
76 HQ File |RLA File Lic. No/Date: 5310018517
1:01/87/050/00208/AM16/ [:53/24/040/00020/AM15/ {06.08.2015
Decision: A D/L No. 46011/146/2015-PC-II dated 22.12.2015 was issued by D/o C&PC to
|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
_______ days time for submission of the requisite information.
[ [Case No.:36/18/87- Party Name:SUMILON _|Meet No/Date:3/87-  [Status:
ALC1/2015 |POLYESTER LIMITED [ALC1/2016 Deferred
03.06.2016
77 HQ File [RLA File Lic.No/Date:5210041597
|:01/87/050/00206/AM16/ |:52/24/040/00023/AM16/ |07. 08.2015
Decision: A D/L dated 04.12.2015 was issued by D/o C&PC to ﬁrm Th1s was followed by
|Reminder from DGFT on 09.02.2016 giving 15 days time for submission of information.
|Reply still awaited from the firm.
[ [Case No.:41/16/87- Party Name:AAVYA Meet No/Date:3/87- Status:
ALC1/2015 INDUSTRIES ALC1/2016 Deferred
(P)LIMITED 03.06.2016 B
78 HQ File RLA File Lic.No/Date: 0910062480
:01/87/050/00164/AM16/ [:09/24/040/00278/AM16/ [11.08.2015
Decision: A D/L No. 46011/14/2016-PC-II dated 22.03.2016 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
days time for submission of the requisite information.
[ [Case No.:42/16/87- Party NameR. K. |Meet NoDate:3/87-  [Status:
ALC1/2015 RECLAIM AND ALC1/2016 Deferred
79 RUBBER PRODUCTS 03.06.2016
_ PVT LTD -
[HQ File IRLA File [Lic.No/Date:3410041441

e
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[01/87/050/00165/AM16/ |:34/24/040/00135/AM16/ [11.08.2015
i “Z_l_gpiq}pp : A copy of application has been forwarded to DIPP on 1 1.05.2016.

[ [Case No.:41/2/87- [Party Name:RAPID Mect NoDate:3/87-  [Status: | (2l
I{ALC1/2016 ENGINEERING ALC1/2016 |Deferred
_ |CO.P.LTD. 03.06.2016 '

801HQ File RLA File Lic No/Date:0510395482,
:01/87/050/00043/AM17/ |:05/24/040/00260/AM16/ |31.08.2015

_ [Decision :  Application has been received and place the case before Norms Commlttee .

[ [Case No..920/87-  [PartyName:BLS _ |MeetNo/Date:3/87-  |[Status: >
1ALC1/2015 ) POLYMERS LTD. |ALC1/2016 |Deferred
|, A Gt — F] — S - 03 06 2016 — Jrww e — e w e

81/[HQ File RLA File ic.No/Date: 0510395524
|:01/87/050/00253/AM16/ _ |:05/23/040/00231/AM16/ '_ 04.09.2015
[Decision:  In response to D/L issued by D/o C&PC the firm has furnished the requ1red
linformation and the matter is under consideration by D/o C&PC.
[Case No.2/17/87- [Party Name:GUNJAN _ |Meet No/Date:3/87- [Status:
IIALC1/2015 PAINTS LIMITED ALC1/2016 |Deferred
S —— o 03062016 | o

82[HQ File RLA File Lic.No/Date:0810135992 @
|:01/87/050/00169/AM16/ |:08/24/040/00177/AM16/ |07.09.2015 _
|Decision: RLA and firm were requested vide letter dated 16.12.2015 & 10.03.2016 to. siy
furnish 4.7 application expeditiously. Application is awaited from RLA and firm.

™ [Case No..20720/87-  _ [Party Name:GUIARAT Moot NoDete /87 [Btatus: | 70 g
ALC1/2015 FLUORO CHEMICALS |ALC1/2016 Deferred CJ"

LTD 03.06.2016

83 [HQ File RLA File Lic.No/Date:3410041497 |
:01/87/050/00264/AM16/  [:34/24/040/00158/AM16/ |09.09.2015
Decision: A copy of application has been forwarded to D/o C&PC on 15.01.2016.
Comments awaited from D/o C&PC.

[ [Case No.:21/20/87- Party Name:GUJARAT _ [Meet No/Date:3/87-  [Status: @VJ/
ALC1/2015 FLUORO CHEMICALS |ALC1/2016 Deferred

84| LTD - 103.06.2016
HQ File RLA File Lic.No/Date: 3410041498
:01/87/050/00265/AM16/ |:34/24/040/00159/AM16/ 09.09.2015
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Decision: A D/L No. 46011/1/2008-PC-II dated 18.02.2016 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
days time for submission of the requisite information.

_— Case No.:28/21/87- Party Name:KONNARK  [Meet No/Date:3/87- Status:
|ALC1/2015 POLYMER PVT.LTD ALC1/2016 Deferred
| R N . . [03.06.2016
85[HQ File [RLA File Lic.No/Date: 0310798906
1:01/87/050/00310/AM16/  [:03/94/040/00381/AM16/ |15.09.2015
|Decision: A copy of reply has been forwarded to D/o C&PC on 04.03.2016. Comments
_[still awaited. Sl = . .

[CaseNo.8/1/87-  |Party Name:GFHLIZ  |[Meet No/Date:3/87-  [Status: _

ALC1/2016 (INDIA PRIVATE |ALC1/2016 Deferred
_ LIMITED 103.06.2016

86, HQ File RLA File Lic.No/Date:0310798888
:01/87/050/00362/AM16/ [:03/94/040/00467/AM16/ [15.09.2015 -

_____ |Decismn ~ Application has been received and place the case before Norms Commlttee

[Case No.6/20/87- _|Party Name:WACKER _ |Meet No/Date:3/87- [Status: _
ALC1/2015 IMETROARK ALC1/2016 |Deferred
St CHEMICALS PVT LTD. 03.06.2016 ——

87 HQ File RLA File Lic.No/Date: 0210206166
:01/87/050/00250/AM16/  |:02/24/040/00120/AM16/ 18.09.2015

|Decision: A D/L No. 46011/71/2004-PC.1I dated 03 05.2016 was 1ssued by D/o C&PC to
|firm. Reply still awaited. Thus, the Committee decided to issue remmder to the firm giving 15!
days time for submission of the requisite information. _

[ [Case No.:1/18/87- Party Name:ECOPLAST  |Meet No/Date:3/87-  [Status:
ALC1/2015 LTD. ALC1/2016 Deferred
I i 03.06.2016 __

88 [HQ File RLA File Lic. No/Date 03 10798976
:01/87/050/00171/AM16/  [:03/94/040/00397/AM16/ |21.09.2015
Decision:  In response to D/L issued by D/o C&PC, the firm has fumished the required
information and the matter is under consideration by D/o C&PC.

[ [CaseNo.2/18/87- |Party Name:POLYFILL _|Meet NoDate:3/87-  [Status:

89ALC1/2015 |ITECHNOLOGIES PVT |ALC1/2016 Deferred

1 LTD 03.06.2016
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|information and the matter is under consideration by D/o C&PC.

[HQ File RLA File [Lic.No/Date:3410041531
:01/87/050/00172/AM16/ [:34/24/040/00170/AM16/ [21.09. 2015
Decision:  In response to D/L issued by D/o C&PC, the firm has furnished the reqmred

90,

[Case No.24720/87- _|Party NamcPIDILITE __ |Meet No/Datc:3/87- _[Status:
|ALC1/2015 |INDUSTRIES LIMITED  [ALC1/2016 |Deferred
| 103.06.2016
HQ File |RLA File Lic.No/Date: 031079899&
.01/87/050/00268/AM16/ |:03/95/040/00634/AM14/ _[22.09.2015
[Docision: A DIL, No. 46011/103/2009-PC.II dated 16.02.2016 & 05.04.2016(Reminder)

was issued by D/o C&PC to firm. Reply still awaited. Thus, the Committee decided to issue!

 |reminder to the firm giving 15 days’ time for submmission of the requisite information. .

[[Case No.29/21/87-  |Party Name:EXPANDED |Meet No/Date:3/87-  [Status:
1ALC1/2015 |POLYMER SYSTEMS  |ALC1/2016 |Deferred
_____ _PVT.LTD 03.06.2016 |
91 [HQ File RLA File Lic.No/Date: 03107991 10
:01/87/050/00311/AM16/ :03/94/040/00414/AM16/ 30.09.2015
Decision: A copy of application has been forwarded to D/o C&PC on 18 03 2016
Comments awaited ffom  DoC&PC. ===
""""" CaseNo.3421/87-  [Party Name:PIDILITE __[Meet No/Date:3/87- [Status: _
|ALC1/2015 IINDUSTRIES LIMITED |ALC1/2016 Deferred
| ST 1 03.06.2016 |
9 HQ File IRLA F11e Lic.No/Date: 03107991 12
1:01/87/050/00316/AM16/ |:03/95/040/00100/AM14/ |30.09.2015
Decision: A D/L No. 46011/103/2009-PC.1II dated 04.04.2016 was issued by D/o C&PC to

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
days time for submission of the requisite information.

93

Cas~ No.:35/21/87- Tarty Name:PIDILITE _ |[Meet No/Date:3/87- _ [Status:

ALC1/2015 INDUSTRIES LIMITED  |ALC1/2016 Deferred
03.06.2016

HQ File RLA File Lic.No/Date:0310799114

.01/87/050/00317/AMI16/ _|:03/95/040/00544/AM15/ [30.09.2015

Decision:

A D/L No. 46011/103/2009-PC.1I dated 04.04. 2016 was 1ssued by D/o C&PC to

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15

days time for submission of the requisite information.

v
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[ ] édse No.:15/20)87- i Party Meet No/Date:3/87- ] Status:
ALC1/2015 Name:JJ.PLASTALLOY |ALC1/2016 Deferred
PVT.LTD,, 03.06.2016
94 HQ File RLA File Lic.No/Date:15 10022077
:01/87/050/00259/AM16/ :15/24/040/00015/AM16/ 1|01.10. 2015
Decision: A D/L No. 4601 1/139/2015-PC.1I dated 15. 02 2016 was issued by D/o C&PC to:

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15:

 |days time for submission of the requisite information.

[Status:

95

Case No.:35/20/87- [Party Name:LANXESS __[Meet No/Date:3/87- |

|ALC1/2015 INDIA PVT.LTD. |aLc1/2016 [Deferred
P ICE— 103.06.2016 )

HQ File RLA File === ||Lie. No/Date: 0310799125
.01/87/050/00279/AM16/ [:03/95/040/00449/AM16/ [01.102015

'(Decision:

A D/L No. 46011/109/2012-PC.II dated 08.04.2016 was issued by D/o C&PC to.
|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
|days time for submission of the requisite information.

96

days time for submission of the requisite information.

[Case No.:27/21/87- __[Party Name:GALA Meet No/Date:3/87-  [Status:
|ALC1/2015 |SHRINK FIT ALC1/2016 Deferred

| 03.06.2016
[HQ File |RLA File Lic.No/Date: 0310799129
|:01/87/050/00309/AM16/ | :03/94/040/00380/AM16/ jor1201s |
'Declsmn. A D/L No. 46011/89/2013-PC.II dated 04.05.2016 was lssued by D/o C&PC to

|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15

97

Case No.:33/21/87- Party Name:PIDILITE Meet No/Date;3/87-  |Status:
ALC1/2015 {INDUSTRIES LIMITED [ALC1/2016 Deferred
- - rerriie 03 06 2016 - =
HQ File RLA File Lic.No/Date: 0310799122
1:01/87/050/00315/AM16/  |:03/95/040/00099/AM14/ |01.10.2015

Decision:

A D/L No. 46011/103/2009-PC.II dated 05.04.2016 was issued by D/o 'C&PC to

firm. Reply still awalted Thus, the Committee decided to issue reminder to the firm giving 15

" [Case No.:1/19/87- [Party Name:GUNJAN __[Meet No/Date:3/87-  [Status:
ALC1/2015 PAINTS LIMITED ALC1/2016 [Deferred
98 e i 03.06.2016
HQ File RLA File Lic.No/Date: 0810136220
:01/87/050/00240/AM16/ |:08/24/040/00227/AM16/ _|08.10.2015
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Decision: '

RLA and firm were requested vide letter dated 10.03.2016 to furnish 4.7
application expeditiously. Application is awaited from RLA and firm.

[ [Case No.:13/21/87- Party Name:VISION |Meet No/Date:3/87- Status:
|ALC1/2015 PIPES PVT.LTD. ALC1/2016 Deferred
| | o 103.06.2016 I
99 HQ File |RLA File [Lic.No/Date: 0510395853
1:01/87/050/00295/AM16/ |:05/24/040/00276/AM16/ |08.10.2015
|Decision: A D/L No. 46011/33/2016-PC.1I dated 26 04.2016 was issued by D/o C&PC to

|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15
|days time for submission of the requisite information.

[Case No.:31/21/87- . |Party Name:ASHLAND _ |Mect No/Date:3/87-  [Status:
[ALC1/2015 [INDIA PRIVATE ALC1/2016 [Deferred
| [LIMITED 103.06.2016 |

100 [HQFile [RLA File [Lic.No/Date:0310799299
|:01/87/050/00313/AM16/ |:03/94/040/00476/AM16/ {09.10.2015

Decision:

A D/L No. 4601 1/27/2016-PC.II dated 26.04.2016 was 1ss1ied by D/o C&PC toi
Ifirm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving'
15 days time for submission of the requisite information.

" [CaseNo.:6/22/87-  |Party Name:SRF  |Meet No/Date:3/87- [Status:
1ALC1/2015 LIMITED ALC1/2016 Deferred
s i i S S e At St S et ] - B A N WA e e RN e Lo, - 03 06 2016 A R T T T -
101 HQ File |RLA File |Lic No/Date 0410161092
[:01/87/050/00339/AM16/ |:04/24/040/00021/AM16/ ]09.10.2015
;Decnsnon A D/L No. 4601 1/61/2014-PC.1I dated 19.04. 2016 was 1ssued by D/o C&PC to;

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving
|15 days time for submlssmn of the requisite information.

Case No.:30/21/87- Party Name:EXPANDED [Meet No/Date:3/87- Status:
ALC1/2015 POLYMER SYSTEMS  |ALC1/2016 Deferred
i [PVT.LTD PRl b
102/[HQ File RLA File Lic.No/Date: 0310799346
:01/87/050/00312/AM16/ |:03/94/040/00469/AM16/ |(12.10.2015

A copy of application has been forwarded to D/o C&PC on 08.03.2016.

Decision:
Comments awa_l_te_d from B D/o C&PC

= (Case No.:17/20/87- [Party Name:ESSEN ___ [Meet No/Date:3/87-  [Status:
ALC1/2015 SPECIALITY FILMS ALC1/2016 Deferred
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. [PVTLTD, [03.06.2016 N
HQ File RLA File Lic.No/Date:2410041841
01/87/050/0026/AM16/_|[24/24/040/00020/AM16/_[13.102015 |

|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

Decision: A D/L No. 46011/10/2013-PC-II dated 16.02.2016 was issued by D/o C&PC to

"~ [CaseNo.:1021/87- [Party Name:BLS Meet No/Date:3/87-  [Status: _
|ALC12015 [POLYMERS LTD. ALC1/2016 [Deferred
| e 03063016 N

104 [HQFile [RLA File [Lic.No/Date:0510395891
:01/87/050/00292/AM16/ |:05/23/040/00297/AM16/ [13.10.2015 |

Decision: . A D/L'No. 46011/99/2006-PC.II dated 30.03.2016 wasissued by D/o C&PC to 1=
|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

_ |15 days time for submission of the requisite information,.

[CaseNo.:36120/87-  [Party Name:NIKHIL [ Meet No/Date3/87-  [Status:
ALC1/2015 ADHESIVES LTD. ALC1/2016 [Deferred
| 03.06.2016

105/4Q File [RLA File Lic.No/Date:0310799521
[:01/87/050/00280/AM16/ _|:03/95/040/00514/AM16/ |19.10.2015

[Decision :  Application has been received and place the case before Norms Committee

|Case No.:19/20/87- |Party Name:KIMPLAS  |Meet No/Date:3/87- |Status:
ALC1/2015 IPIPING SYSTEMS ALC1/2016 Deferred
_______________ .. |LMITED  [03.06.2016 . —
106 [HQ File RLA File Lic.No/Date:3110065710
[:01/87/050/00263/AM16/. |:31/83/040/00097/AM16/ [21.10.2015

_|Comments awaited from  D/o C&PC.

Decision: A copy of appiication has been forwarded to D/o C&PC on 18.01.2016.

[Case No.:40/21/87-  [Party Name:SHANKAR _|Meet NoDate:3/87-  [Status:
ALC1/2015 PACKAGINGS LIMITED [ALC1/2016 Deferred
" | o] 03.06.2016 L
107 HQ File RLA File Lic.No/Date:0310799710:
01/87/050/00322/AM16/_|:03/95/040/00461/AM16/ _[28.10.2015

Decision: A D/L No. 46011/60/2012-PC.II dated 04.04.2016 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

15 days time for submission of the requisite information.

15 days time for submission of the requisite information. I o Vg,g%



Case No.:9/22/87-ALC1/2015

HQ File RLA File

Jlo8 -01/87/050/00342/AM16/

Decision:

the requisite information.

Party Name:SRF LIMITED

-04/24/040/00159/AM 16/

9.04.2016 was issued by D/o C&PC to firm. Reply still

A D/L No. 46011/61/2014-PC.1I dated 1
giving 15 days time for submission of

awaited. Thus, the Committee decided to issue reminder to the firm

go

Meet No/Date:3/87-
ALC1/2016
03.06.2016

Status:
Deferred

Lic.No/Date:0410161244

30.10.2015

Case No.:15/21/87- Party Name:VIKAS Meet No/Date:3/87-
ALC1/2015 GLOBALONE LIMITED ALC1/2016

03.06.2016
HQ File RLA File Lic.No/Date:0510396184
-01/87/050/00297/AM 16/ -05/24/040/00356/AM16/  02.11 2015

Decision:
recommended as under:

The Committee considered the case

Status:
Approved

and decided to approve the on repeat basis and

;O EXPORT ITEM i QTY IMPORT ITEM QTY
V-Blend-XL 1kg | 1. SBS/Styrene Butadiene Styrene 0.1909 ke
(SOE compound) Co-Polymer/SEBS i N
2. Styrene Butadiene Co-Polymer 0.4215 kg
3. Dioctyiphthalate 0.0954 kg
4. Chlorinated Polyethylene 0.431kg
5. Poly Methyl Metha Acrylate 0.1909 kg
RLA may take consequential action as per Policy / Procedures.
Case No.:16/21/87- Party Name:VIKAS Meet No/Date:3/87- Status:
ALC1/2015 GLOBALONE LIMITED ALC1/2016 Approved
03.06.2016
HQ File RLA File Lic.No/Date:0510396185
-01/87/050/00298/AM 16/ :05/24/040/00358/AM16/ 02.11.2015
Decision: : The Committee considered the case and decided to approve the on repeat basis and|
| reccommended as under: -
1 EXPORT ITEM QTY IMPORT ITEM | QTY|
0 |Veepreene-PGx’TPR compound’| Tkz |1 SBS/Stvrene Butadiene Co- | .55 ke
[P compound | Poly}n@l'/f;EBS - o L -
2. Styrene Butad:2ne Co Polymer U.50 kg
3. Polystyrene 0.03 kg
4. Power Oil/Flex Oil (Processing Oil) .50 kg
RLA may take consequential action as per Policy / Procedures.
Case No.:21/21/87-ALC1/2015 Party Name:V.K.A. Meet No/Date:3/87- Status:
111 POLYMERS PRIVATE ALC1/2016 Deferred
LIMITED 03.06.2016
el

bt
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|:01/87/050/00303/AM16/ |:32/24/040/00028/AM16/ 102.11.2015

|Comments awaited from D/o C&PC.

[Fi== ' [LIMITED [03.06.2016 B
HQ File IRLA File Lic.No/Date:3210077733. ‘

Declsmn. A copy of appllcatlon has been forwarded to D/o C&PC on 08. 03 2016

~[CaseNo.7722/87-  [PartyName:SRF  [Meot NoDate:3/87-  [Status: _
|ALC1/2015 LIMITED ALC1/2016 'Deferred
S e A i v £ ey . o s gl i - -1 03 06 2016 ........................ .
112 [HQFile [RLA File Lic.No/Date: 0410161252
|:01/87/050/00340/AM16/ |:04/24/040/00146/AM16/ 1|02.11.2015

Ifirm. Reply still awaited. Thus, the Committee decided to issue reminder to the firii giving

Decision: A D/L No. 4601 1/61/2014-PC.1I dated 19. 04 2016 was issued by D/o C&PCto

15 days time for submission of the requisite information.

CaseN08/22/87- = .Party Name:SRF Meet No/Date: 3/87- |Status:
ALC1/2015 LIMITED ALC1/2016 Deferred
| 03.06.2016 |

13 HQ File RLA File Lic.No/Date: 0410161253
:01/87/050/00341/AM16/ [:04/24/040/00147/AM16/ |02.11.2015

|Decision: A D/L No. 46011/61/2014-PC.II dated 19.04.2016 was lssued by D/o C&PC to
|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

15 days time for submission of the requisite information.

Case No.:ll/llﬁ’?- |Party Name:INDOFIL [Meet No/Date:3/87- |Status:
ALC1/2016 |INDUSTRIES LTD. ALC1/2016 Deferred
_____________________________ . [03.06.2016 .

e RLA File- [Lic.No/Date:0310795949
:01/87/050/0036_5/AM16/ :(_)3/94/040/00556/AM16/ 102.11.2015

 Decision :  Application has been received and place the case before Norms Committee.

[Case No.:9/21/87- “[Party Name:NATUR TLC |Meet No/Date:3/87-  [Status:
ALC1/2015 INDIA PRIVATE ALC1/2016 Deferred
e ... |LIMITED  [03.062016 e
115 HQ File RLA File Lic. No!Date 0410161273
:01/87/050/00291/AM16/ |:04/24/040/00174/AM16/ 04.11.2015

Decision: A D/L No. 4601 1/33/2014-PC.1I dated 06.04.2016 was lssued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

_ |15 days time for submission of the requisite information.
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Case N o.:23/.21./8.‘.7-. |Party Name:POLYFILL [Meet No/Date:3/87- Status:
ALC1/2015 TECHNOLOGIES PVT |ALC1/2016 Deferred
LTD 03.06.2016
116 HQ File RLA File Lic.No/Date:3410041653
:01/87/050/00305/AM16/ [:34/24/040/00194/AM16/ [04.11.2015

| DECISIOIL A D/L No. 4601 1/54/2010-PC.1I dated 13.04. 2016 was 1ssued by D/o C&PC to!

_ |15 days time for submission of the requisite information.

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm glvmg;E

[CaseNo.:26/21/87-  |Party Name:MPD  [Meet No/Date:3/87-  [Status:
ALC1/2015 INDUSTRIES PVT. ALC1/2016 Deferred
... |LTD, e 03.06.2016 floms .. ]
117 HQ Flle IRLA Flle Lic No/Date *6100u@7'8
1:01/87/050/00308/AM16/ ||:56/24/040/00023/AM16/ 106.11.2015

_[information and the matter is under consideration by D/o C&PC.

Decision:  In response to D/L issued by D/o C&PC, the firm has furnished the requnredé

118

 [CaseNo.37/21/87-  |Party NameRRKABEL |Meot No/Date:3/87-  [Status:
|aLc122015 [LIMITED, ALC1/2016 [Deferred
03.06.2016 ;
HQ File RLA File Lic.No/Date:0310800104
:01/87/050/00319/AM16/ |:03/95/040/00247/AM16/ [06.11.2015

Decision: A copy of apphcatlon has been forwarded to D/o C&PC on 08. 03 2016-
|Comments awaited from D/o C&PC.

Case No.:45/21/87- Party Name:ROSSARI _ [Meet No/Date:3/87- [Status:
ALC1/2015 BIOTECH LTD ALC1/2016 Deferred
S o S -, - ol v <t 4 - mililS cghdier . - 03 06 2016 e L e
119 [HQ File N [RLA File Lic.No/Date:0310800093
:01/87/050/00327/AM16/ }:03/95/040/00566/AM16/ |06.11.2015

|giving 15 days time for submission of the requisite information.

Docision: A D/L No. 45011/215.3034-FC.II dated 13.04.2016 was issued by D/c C&PC
to firm. Reply still awaited. Thus, the Cri mittes ¢o¢lded ¢ issue reminder to the firm

[Case No.:24/21/87- [Party Name:MEDICAP __|Mect No/Date:3/87- [Status:
ALC1/2015 INC. ALC1/2016 Deferred
e\ by B 03.06.2016 b

120 5Q File RLA File Lic.No/Date:3410041667
:01/87/050/00306/AM16/ |:34/24/040/00210/AM16/ [09.112015

IDecision: A D/L No. 4601 1/37/2016-PC.II dated 27.04.2016 was. lssued by D/o C&PC to

Xde ¥
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[firm., Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving
15 days time for submission of the requisite information.

Case No.:48/21/87- Party Name:ENVITECH [Meet No/Date:3/87- Status:
ALC1/2015 |CHEMICAL ALC1/2016 Deferred
SPECIALITIES PVT. 103.06.2016
T LTD
121|HQ File RLA File Lic.No/Date:31 10065753
:01/87/050/00330/AM16/ :31/83/040/00113/AM16/ 09.11.2015 :
Decision: A D/L No. 46011/73/2015-PC.II dated 06.04.2016 was issued by D/o C&PC to

|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving
|15 days time for submission of the requisite information.

B .Méet.-ﬁ;/-ﬁate:3/.87-

[ [Case No.:6/21/87- |Party Status: /&(
ALC1/2015 [Name:WEILBURGER ALC1/2016 Deferred @T —
(COATINGS (INDIA) 03.06.2016
|PRIVATE LIMITED
22|HQ File (RLA File Lic.No/Date:0210206269!
:01/87/050/00288/AM16/ |[:02/24/040/00094/AM16/ [10.11.2015

Decision:

A D/L No. 4601 1/47/2011-PC.1I dated 28 03.2016 was 1ssued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15’
days time for submission of the requisite information.

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving
15 days time for submission of the requisite information.

“[CaseNo.:46/21/87-  [Party Name:ARVIND  |Meet No/Date:3/87-  [Status: _
1ALC1/2015 LIMITED 1ALC1/2016 Deferred
T T osams e
123 [HQ File RLA File Lic.No/Date: 0810136502
1:01/87/050/00328/AM16/ |:08/24/040/00225/AM16/ [10.11.2015 )
Decision: A D/L No. 4601 1/66/2015-PC.11 dated 06.04.2016 was issued by D/o C&PC to ,1../

|

[Decision :

Case No.:7/1/87- |Party Name:KKALPANA Meet No/Date:3/87- Status:
ALC1/2016 INDUSTRIES (INDIA) [ALC1/2016 Deferred
I LIMITED, 03.06.2016 S
124 HQ File RLA File Lic.No/Date: 03 10800195
:01/87/050/00361/AM16/ |:03/94/040/01189/AM15/ [10.11.2015

Application has been received and place the case before Norms Committee.

@M
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CaseNo.:14/1/87-  [Party ) Meet No/Date:3/87- [Status: _
|ALC1/2016 Name:INTERNATIONAL |ALC1/2016 [Deferred
|CONVEYORS LIMITED [03.06.2016
125 1Q File RLA File Lic.No/Date:0310800252
01/87/050/00368/AM16/ |:03/94/040/00623/AM16/ [16.11.2015

B slggpig_igg Application has been received and place the case before Norms Commlttee

~[CaseNo.17/21/87-  [Party Name:PIONEER _|[Meet No/Date:3/87- [Status:
|ALC1/2015 POLYLEATHERS LTD |ALC1/2016 |Approved
Wttt e et et S S a8 S8 S 8 A A s s s n ek b s L — . p— rTa—— 03 06 2016 ...................... : b b i B & 6
|HQ File RLA File Lic. NofDate 05 1039635
1:01/87/050/00299/AM 16 | :05/24/040/00376/AM16 3 |
't / 17.11.2015
Decision: The Committee considered the case and decided to approve the on repeat
|basis and recommended as under:
é2 EXPORT ITEM | QTY IMPORT ITEM QTY
PVC Flex 1kg |1.PVC Resin (Suspension Grade) | 0.4583 kg
2. Plasticizer (DOP/DOA/DINP) 0.18335 kg
3. Titanium Dioxide 0.0550 kg
4, Stabilizer 0.0458 kg
5. Lubricant 0.00458 kg
6. Optical Brightening Agent 0.001 kg
7. Polyester Yarn 0.178 kg
RLA may take consequential action as per Policy / Procedures.

Case No.:18/21/87- _ Party Name:NEXGEN Meet No/Date:3/87- Status:
ALC1/2015 FLUCROPOLYMERS  |ALC1/2016 Deferred
. gweLm 193002016 E
127 HQ File RLA File Lic.No/Date: 0510396346
:01/87/050/00300/AM16/ |:05/24/040/00380/AM16/ |17.11.2015

Decision: A copy of application has been forwarded to D/o C&PC on 04.03.2016.
Comments awaited from D/o C&PC.

" [Case No.:22/1/87- Party Name:THE Meet No/Date:3/87-  [Status: |
ALC1/2016 SUPREME INDUSTRIES |ALC1/2016 [Deferred
128 LIMITED 03.06.2016
HQ File RLA File Lic.No/Date:0310800276:
:01/87/050/00376/AM16/ |:03/95/040/00560/AM16/ [17.11.2015




.]Decision : Application has been received and place the case before Norms Committee.
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|Case No.:47/21/87- |Party Name:PLASTENE |Meet No/Date:3/87- Status:
ALC1/2015 INDIA LIMITED 1ALC1/2016 Deferred
oty en 4t ima . - — 03 06 2016 e -
129, HQ File RLA File Lic.No/Date: 3710002617
1:01/87/050/00329/AM16/ |:37/24/040/00010/AM16/ |18.11.2015

|firm. Reply still awalted Thus, the Commlttee decnded to issue reminder to the firm giving

Decision: A D/L No. 46011/50/2010-PC.II dated 13.04.2016 was issued by D/o C&PC to

130,

“[Case No.:12/21/87- IP.arty Name:BLS  |Meet No/Date:3/87-  [Status:
ALC1/2015  [POLYMERS LTD. |ALC1/2016 Deferred
. 03 06.2016
HQ File RLA File Lic.No/Date:05 10396396
lotsriosvonsuamie_losnynsomssamisl psiraors

Decision: A copy of application has been forwarded to D/o C&PC on 04 03 2016
Comments awaited from D/o C&PC. _

CaseNo.20/21/87-  [Party Name:INDICA [Meet No/Date:3/87- [Status:
ALC1/2015 |CONVEYORS LIMITED {ALC1/2016 |Deferred
A e s e O S—————— - . TP ——— ittt bbb et e ahbs i eiaia ; 03 06 2016 PR i e e ——
131 HQFile RLA File Lic.No/Date: 1210009514
|:01/87/050/00302/AM16/ |:12/24/040/00004/AM16/ [24.11.2015

|firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

Decision: A D/L No. 46011/98/2015-PC.1I dated 06.04.2016 was  issued by by D/o C&PC to

15 days time for submission of the requisite information.

Case No.:1/2/87- Party Name:FPI Meet No/Date:3/87- Status:
ALC1/2016 INDUSTRIES PRIVATE [ALC1/2016 Deferred
e LIMITED | 03.06.2016

132 |HQ File RLA File Lic.No/Date: 3110065773
:01/87/050/00003/AM17/ |:31/83/040/00109/AM16/ [27.11.2015

Decision: RLA and firm were requested vide letter dated 06.05.2016 to furnish 4.7
application expeditiously. Application is awaited from RLA and firm.

“[Case No.:2/22/87- __ [Party Name:KKALPANA [Meet No/Date:3/87- [Status:
ALC1/2015 INDUSTRIES (INDIA)  |ALC1/2016 Deferred
133 LIMITED, 03.06.2016
[HQ File [RLA File. ~ [Lic.No/Date:0310800486 |

79
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Decmon RLA and ﬁrm were requested vide letter dated 06.05.2016 to furnish 4.7
|application expeditiously. Application is awaited from RLA and firm.
[Case No.:12/1/87- Party Name:GRP LTD. |[Meet No/Date:3/87- [Status:
|ALC1/2016 |ALC1/2016 |Approved @?)&
; 103.06.2016 |
|HQ File RLA File |Lic.No/Date:0310800532
|:01/87/050/00366/AM16/|:03/94/040/00565/AM16//(01.12.2015
Decision: Based on the written comments fumlshed by the DIPP v1de thelr letter No
17/182/2016-TSW dated 27.05.2016, the Committee approved following adhoc i
/[norms:
134 - =hh
EXPORT ITEM QTY IMPORT ITEM QTY
RECLAIMED 2,000 |*USED RUBBER TUBES CUT INTO | 2000 MT
RUBBER MT |TWO PIECES WITHOUT VALVES
STANDARD
* Subject to having valid NOC from MOEF&CC and fulfiliment of conditions
imposed by
MOEF

RILA may take consequential action as per Policy / Procedures.
|Case No.:16/1/87- |Party Name:ACG Meet No/Date:3/87- |Status:
1ALC1/2016 IPHARMAPACK PVT ALC1/2016 |Deferred
i ILTD 103.06.2016 _

135; HQF ile IRLA Flle Lic. No/Date:03 10800535 /lg‘

|:01/87/050/00370/AM16/ [:03/94/040/00638/AM16/ [01.12.2015 @

[Decision T Application has been received and place the case before Norms Commtittee.

Status:

03.06.2016

Case No.:42/1/87-  |Party Name:BILCARE _ |Meet No/Date:3/87-
ALC1/2016 LIMITED ALC1/2016 Deferred
03.06.2016
136 [HQ File RLA File Lic.No/Date:3110065777
:01/87/050/00396/AM16/ |:31/83/040/00101/AM16/ |01.12.2015
’p??_'..s.‘““ _Application has been received and place the case before Norms Commlttee __
[CaseNo.7/21/87- [Party Name:MITTAL  [Meet No/Date:3/87-  [Status: @& o
137|ALC1/2015 POLYPACKS PVT.LTD. |ALC1/2016 Deferred '
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HQFile " [RLA File [Lic.No/Date:0210206306
:01/87/050/00289/AM16/ |:02/24/040/00150/AM16/ [02.12.2015

Decislcm. A copy of appllcatlon has been forwarded to D/o C&PC on 02 03 2016
Comments awaited from __D/o C&PC. - R

|Case No.:9/1/87- |Party Meet No/Date:3/87- (Status:
|ALC1/2016 [Name:HUBERGROUP ALC1/2016 [Deferred
INDIA PRIVATE 03.06.2016 '
LIMITED.
138 1Q File RLA File Lic.No/Date:0310800605
|:01/87/050/00363/AM16/ |:03/94/040/00546/AM16/ 02.12.2015

EDecision. A copy of application has been forwarded to D/o C&PC on 02 03 2016
_[Commentsawaited from __ D/o C&PC. |

" [CaseNo.23/1/87-  [PartyNeme:THE  |MectNoDate:3/87-  [Status: |
|ALC1/2016 SUPREME INDUSTRIES |ALC1/2016 [Deferred
e i S — . > ,I LIMITED e F—- - e .__I 03 06 2016 - |
1391HQ File [RLA File Lic.No/Date:0310800596
|:01/87/050/00377/aM16/ |:03/95/040/00572/AM16/ [02.12.2015 |

R 9‘..’9!?.‘.9.'1 __Application has been received and place the case before Norms Commxttee

""" Case No.:13/1/87- [Party Name:ASHLAND _ [Meet No/Date:3/87-  [Status:
|aLc1/2016 |INDIA PRIVATE ALC1/2016 [Deferred
............. LIMITED ~ ~ 03.06.2016 |

1401Q File [RLA File [Lic No/Date:0310800626
1:01/87/050/00367/AM16/ |:03/94/040/00585/AM16/ [03.12.2015

_[l_)_g_t_:_i__s_ion ~ Application has been received and place the case before Norms Committee.

Case No.:34/20/87- Party Name:QREX FLEX |[Meet No/Date:3/87-  |Status: @AL’
ALC1/2015 PRIVATE LIMITED  |ALCI1/2016 Deferred
03.06.2016
141 [HQ File RLA File Lic.No/Date:5210041708
:01/87/050/00278/AM16/ _|:52/24/040/00059/AM16/ [04.12.2015

'-I-)ecijion: RLA and firm were requested vide letter dated 10.03.2016 to furnish 4. 7

application expeditiously. Application is awaited from RLA and firm.

Case No.:17/1/87- Party Meet No/Date:3/87- Status:
142 ALC1/2016 Name:HUBERGROUP  |ALC1/2016 Deferred
INDIA PRIVATE 03.06.2016
LIMITED.
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”HQ File

:01/87/050/00371/AM16/

[RLA File
:03/94/040/00655/AM16/

[Lic.No/Date:03 10800676
04.12.2015

[Decision :

Application has been received and place the case before Norms Committee.

[Case No.:41/1/87- Party Name:MAX Meet No/Date:3/87- [Status:
ALC1/2016 SPECIALITY FILMS ALC1/2016 [Deferred
| [LIMITED 03.06.2016
143HQ File [RLA File Lic.No/Date:2210015364
[:01/87/050/00395/AM16/  |:22/24/040/00060/AM16/ [09.12.2015 |
_[Decision : _ Application has been received and place the case before Norms Committee.
" [CaseNo.:31/2/87- _ |Party Name:SRF "[Meet No/Date:3/87-  [Status:
|ALC1/2016 [LIMITED |ALC1/2016 |Deferred
....... — e | P — S s - 03 06 2016 A -
H441HQ File [RLA File Lic.No/Date: 0410161374
[:01/87/050/00033/AM17/ |:04/24/040/00194/AM16/ [09.122015 |
_________ Decision :  Application has ©been received and place the case before Norm_s_ _Qg_lpmlttee
“[Case No.:19/1/87- Party “[Meet No/Date:3/87-  [Status:
ALC1/2016 Name:GUARNIFLON ALC1/2016 Deferred
e ~ |INDIAPVT.LTD. 03.06.2016 N
45 IHQ File RLA File Lic.No/Date:0310801216
:01/87/050/00373/AM16/ |:03/94/040/00749/AM16/ |18.12.2015
‘__ IDe(_:ig_!j_l_J__l_p_ Application has been received and place the case before Norms Committee.
Case No.:20/1/87- Party Name:KAYGEE-  |Meet No/Date:3/87-  [Status:
ALC1/2016 LOPAREX INDIA PVT. |ALC1/2016 Deferred
x> ILTD. ~103.06.2016 |
& HQ File RLA File Lic.No/Date:0310801221
:01/87/050/00374/AM16/ |:03/94/040/00762/AM16/ |18.12.2015

!Demsmn : Applvcatlon has been received anc and place the case bef'or“ Norme Comaiittee |
} Cése No.:1/21/87- .Party Name:SHAKTI [Meet No/Date:3/87- .Stat.u.é. ”
ALC1/2015 ECOGREEN ALC1/2016 Deferred
— | 03.06.2016 |
147 |HQ File RLA File Lic.No/Date:0610038281
:01/87/050/00283/AM16/ :06/24/040/00042/AM16/ [21.12.2015

Declsion.

A D/L No. 7/118/2016-TSW dated 17.03.2016 was issued by DIPP to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving 15




59

l |days time for submission of the requisite information.

|Case No.:43/1/87- |Party Name:DSM INDIA |Meet No/Date:3/87- |Status:
ALC1/2016 PVT.LTD ALC1/2016 [Deferred
| | — __[03.06.2016 i
148/HQ File [RLA File [Lic.No/Date:3110065807
[:01/87/050/00397/AM16/ [:31/83/040/00107/AM16/ [22.12.2015
[Decision : _ Application has been received and place the case before Norms Committee,

[CaseNo.382087- [PartyName:SRF Meet NoDate:3/87-  [Status: |
|ALC1/2015 [LIMITED |ALC1/2016 Deferred
| 103.06.2016 |
149HQFile [RLA File [Lic.No/Date:0410161457
|:01/87/050/00282/AM16/ _|:04/24/040/00252/AM10/ [29.12.2015 |

Decision: A D/L No. 46011/61/2014-PC.II dated 29.03.2016 was issued by D/o C&PC to
(firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving
|13 days time for submission of the requisite information.

1:01/87/050/00398/AM16/ |

:31/83/040/00133/AM16/ (|31.12.2015

[CaseNo..44/1/87-[Party NameFINOTEX [Meot No/Dato:3/87- [Status:

|aLC1/2016 FIBRECAST PVT.LTD. |ALC1/2016 |Deferred

1i_com [ RO = || ... _[03062016 |
150/1Q File [RLA File Lic.No/Date:3110065818

:]Deeision : Applicatic;lr;‘has been received and place the case before N(_)rms Coxﬁmittee.

Case No.:18/1/87- Party Name:EXPANDED [Meet No/Date:3/87- (Status:
ALC1/2016 POLYMER SYSTEMS  |ALC1/2016 Deferred
B - _PVL.LTD  [03.062006 |
151 HQ File RLA File Lic.No/Date:0310801480
:01/87/050/00372/AM16/ |:03/94/040/00713/AM16/ |01.01.2016

___[Decision :  Application has been received and place the case before Norms Committee.

|

[Case No.:21/1/87- [Party Name:KKALPANA [Meet No/Datc:3/87-  [Status:
ALC1/2016 INDUSTRIES (INDIA) |ALC1/2016 Deferred
LIMITED, 03.06.2016
152 HQ File RLA File Lic.No/Date:0310801502
:01/87/050/00375/AM16/ :03/94/040/00764/AM16/ 01.01.2016
I}_)_g_a_:__i_.;_i_gn_ : __ Application has been received and place the case before Norms Committee.
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Case No.:37/1/87- Party Name:VIKAS Meet No/Date:3/87- Status:
ALC1/2016 GLOBALONE LIMITED ALC1/2016 Approved
03.06.2016
f‘(l)%il;;]/?)SO/OO”l/AM 16/ %EQLSZO/OOSOO/AM 16/ ](;;5(.:6]\11.02/(1))122&05 S G“E«Q/-?
Decision: The Committee considered the case and decided to approve the on repeat basis and
recommended as under: :
15 &
3 EXPORT ITEM QTY IMPORT ITEM QTY
VIKOFLEX (PVC Compound) 1kg | 1.PVC/PVCRESIN 0.60 kg
2. DI Octyl Pthalate (DOP 0.09 kg
3. Methy| Tin Mercaptide 0.02 kg
4, Acrylonitrile-butadiene rubber 0.02 kg
5. Titanium Dioxide 0.02 kg
RLA may take consequential action as per Policy / Procedures.

Case No.:50/1/87-ALC1/2016 Pafty Name:ENVITECH Meet No/Date:3/87- Status:
CHEMICAL SPECIALITIES ‘ALC1/2016 Deferred
PVT.LTD 03.06.2016
154 ‘HQ File RLA File Lic.No/Date:3110065853 @_J,ﬂ
:01/87/050/00404/AM16/ :31/83/040/00136/AM 16/ 08.01.2016
Decision: RLA and firm were requested vide letter dated 25.05.2016 to furnish 4.7 application

expeditiously. Application is awaited from RLA and firm.

Case No.:10/1/87-ALC1/2016  Party Name:COVESTRO ( Meet No/Date:3/87- Status:
INDIA) PRIVATE LIMITED ~ ALC1/2016 Deferred
03.06.2016
155 11Q File RLA File Lic.No/Date:0310801704
:01/87/050/00364/AM16/ :03/94/040/00555/AM 16/ 11.01.2016

Decision :  Application has been received and place the case before Norms Committee.

Cave No.:8/22/87-ALCI72015 ;Party Name:WEILBURGER-  Meet No/Date:3/87- - §tatugs, . ...,
COATINGS (INDIA) ALC1/2016 Deferred
PRIVATE LIMITED 03.06.2016
156 HQ File PA Fil: Lic.No/Date:0210206438
01/87/050/00338/AM16/ :02/24/040/00009/AM 16/ TOLINA

Decision: A D/L No. 4601 1/47/2011-PC.11 dated 12.05.2016 was issued by D/o Cé& i C to firn. Reply still
awaited. Thus, the Committee decided to issue reminder fo the firm giving 15 days time for submission of

the requisite information.
@u«j}*’p e
-
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[Decision:

[Case No.:2/21/87- Party Name:METRO  [Meet No/Date:3/87- [Status:
ALC1/2015 TYRES LIMITED ALC1/2016 |Withdrawn
- . 03.06.2016
HQ File RLA File Lic.No/Date:3010103699
:01/87/050/00284/AM16/ :30/24/040/00039/AM16/ [13.01.2016

Firm, vide letter No. MTL/ADV/142/309 dated 18 05 2016 has mformed that
|the advance authorization was issued to firm on repeat basis (Adhoc Norms) in terms of
Para 4.7.1 of (HBP 2009-14) and adhoc norms are already fixed by NC in its Meeting No..
40/AM15, Case No. 18/36/87-AL.C1/2014 held on 31.12.2014.

_In view of above, the Committee decided to withdraw thecase.

/|Status:

[Case No.:11/22/87-  [Party Name:ALSTONE _|[Meet No/Date:3/87- |
|ALC1/2015 [INDUSTRIES PVT LTD [ALC1/2016 [Deferred
b 103:06.2016
[HQ File [RLA File [LicNo/Date:1310048095
|:01/87/050/00344/AM16/ |:13/24/040/00037/AM16/ [13.01.2016

Decision:

A D/L No. 4601 1/36/2016-PC.II dated 26.05.2016 was 1ssued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving
15 days time for submission of the requisite information.

f CaseNo31/ 1/87- Party Name:KLJ Meet No/Date:3/87- Status:

|ALC1/2016 |POLYMERS & ALC1/2016 Deferred

; CHEMICALS LTD., 103.06.2016

|HQ File RLA File |Lic.No/Date:0510397287
:01/87/050/00385/AM16/ |:05/23/040/00408/AM16/ : 13012016 ______________________

|Declsion : Application has been received and place the case before Norms Committee.

Case No.:32/1/87- Party Name:KLJ Meet No/Date:3/87-  [Status:

ALC1/2016 POLYMERS & ALC1/2016 Deferred
CHEMICALS LTD,, 03.06.2016

HQ File RLA File Lic.No/Date:0510397288.

01/87/050/00386/AM16/ |:05/23/040/00409/AM16/ [13.01.2016

Application has been received and place the case before Norms Committee.

[Decision :  App

Status:

“[CaseNo.:33/1/87-  [PartyName:KL]  [Meet No/Date:3/87-
ALC1/2016 POLYMERS & ALC1/2016 [Deferred
______ CHEMICALS LTD., 03.06.2016
HQ File RLA File Lic.No/Date:0510397289
:01/87/050/00387/AM16/ |:05/23/040/00410/AM16/ {13.01.2016




|

I'Decision :  Application has been received and place't.he case before Norms Committee.
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|Case No.:34/1/87- Party Name:KLJ Meet No/Date:3/87- |Status:

ALC1/2016 POLYMERS & ALC1/2016 Deferred

.. ... CHEMICALS LTD., 03.06.2016 e =
162 1HQ File RLA File Lic.No/Date: 0510397290%

:01/87/050/00388/AM16/ |:05/23/040/00411/AM16/ |13.01.2016
[Decision : _ Application has been received and place the case before Norms Committee.

~[CaseNo.di22/87- [Pty Meet No/Date:3/87- |Status:
ALC1/2015 Name:WEILBURGER  [ALC1/2016 |Deferred
- |COATINGS (INDIA) 03.06.2016 ' ?
|PRIVATE LIMITED
163/[HQ File IRLA File |Lic.No/Date: 0210206448

[ :01/87/050/00337/AM16/ |:02/24/040/00017/AM15/ |14.01.2016
|Decision: A D/L No. 4601 1/47/2011-PC.1I dated 12. 05 2016 was issued by D/o C&PC to

|15 days time for submission of the requisite information.

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

Case No. 18/22/87- Party Name:ENVITECH |Meet No/Date:3/87- |Status:
ALC1/2015 CHEMICAL ALC1/2016 |Deferred
SPECIALITIES PVT. 03.06.2016
T ——— LTD ........................................... AR A T T TS,
164 |HQ File RLA Flle Lic.No/Date:3110065872
|:01/87/050/00351/AM16/ |[:31/83/040/00150/AM16/ 15012016 |

Declsion: A D/L No. 4601 1/73/2015-PC.1I dated 02. 05 2016 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving
I3 days time for submission of the requisite information.

Case No.:51/1/87- Party Name:SHAKTI Meet No/Date:3/87- Status:
AV.C1/2018 ECOGREEN ALC1/2016 Deferred
: 03.06.2016
165 [HQ File RLA File Lic.No/Date:0610038303
:01/87/050/00405/AM16/ [:06/24/040/00045/AM16/ |18.01.2016

Decision: A copy of application has been forwarded to DIPP on 26.04.2016. Comments
awaited from DIPP. eooma e S

A 5
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Case No.:45/1/87- i Pérty Name:MPD Meet No/Date:3/87- |Status:
ALC1/2016 INDUSTRIES PVT. LTD., |ALC1/2016 |Deferred
| S |03.06.2016 -
166HQ File RLA File Lic.No/Date:5610004812
|:01/87/050/00399/AM16/ |:56/24/040/00046/AM16/ |19.01.2016
_||Decision :  Application has been received and place the case before Norms Commlttee
" [CaseNo.:38/1/87- Party Name:MARUTI |Meet No/Date:3/87-  [Status: _
1ALC1/2016 |TECHNO RUBBER ALC1/2016 (Deferred
.er T P — IPVT LTD 03 06 2016 ...................
167[HQ File RLA File Lic.No/Date: 0510397379
:01/87/050/00392/AM16/ |:05/24/040/00508/AM16/ (20.01.2016
|Decision: A copy of apphcatlon has been forwarded to DIPP on 25.04.2016. Comments
_________ lawaited from DIPP.
[Case No.:39/1/87-  [Party Name:SWASTIK _|Meet No/Date:3/87-  |[Status:
ALC1/2016 POLYMERS ALC1/2016 'Deferred
| 03.06.2016 ;
168 \HQ File RLA File Lic.No/Date:0510397369
[:01/87/050/00393/AM16/ :05/24/040/00512/AM16/ |20.01.2016 |
.[Decision : Application has been received and place the case before Norms Commlttee
“[Case No.:20/2/87-  [PartyName:S&J  |MeetNo/Date:3/87-  [Status:
|ALC1/2016 |GRANULATE ALC1/2016 'Deferred
| SOLUTIONS PRIVATE 03.06.2016
[HQ File [RLA File Lic.No/Date:0310801929
:01/87/050/60022/AM17/ {:03/95/040/00799/AMI6/~-20.01.2016
[Decision : _ Application has been received and place the case before Norms Commitee.
Case No.:20/22/87-  |Party Name:AGNI FIBER |Meet No/Date:3/87-  [Status:
ALC1/2015 BOARDS PVT.LTD, ALC1/2016 Deferred
- - - . 03 06 2016 preeorn b ngn st s
170 HQ File RLA File Lic.No/Date: 3410041827
:01/87/050/00353/AM16/ [:34/24/040/00246/AM16/ [22.01.2016

Decision:

15 days time for submission of the requisite information.

A D/L No. 4601 1/38/2016-PC.1I dated 29.04.2016 was 1ssued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

A
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171

Case No.:17/22/87- Party Name:FINOTEX Meet No/Date:3/87- Status:

ALC1/2015 FIBRECAST PVT.LTD. |ALC1/2016 Deferred
03.06.2016

HQ File RLA File Lic.No/Date:3110065885

:01/87/050/00350/AM16/ |:31/83/040/00146/AM16/ 1|25.01.2016

:Decmon. A copy of application has been forwarded to D/o C&PC on 07.04.2016.
|Comments awaited from D/o C&PC.

CaseN0.:3/3/87-  |Party Name:POLYCAB |MeetNo/Date:3/87-  [Status: |
1ALC1/2016 |WIRES PVT.LTD. ALCI1/2016 Deferred
e se— - - S— e —s T — . b o s s 0 P —— 03 06 2016 a. | JrTTTTSTeTe—— |
172; HQ File |IRLA File Lic NofDate 03 10802043
1:01/87/050/00056/AM17/ [:03/95/040/00612/AM16/ |27.01.2016

Decision: The Committee noted that the copy of application placed under para 4.7 of HBP.
:1s still awalted from RLA Hence, the Comm1ttee decided to issue a reminder to RLA and

173

|

" [Case No.:32/2/87- Pa.rtyNameSRF | Meet NoDate:3/87- [Status:
ALC1/2016 LIMITED ALC1/2016 [Deferred
03.06.2016
HQFile RLA File Lic.No/Date:0410161556
|:01/87/050/00034/AM17/ |:04/24/040/00221/AM16/ {28.01.2016 |

IDeclsmn ¢ Application has been received and place the case before Norms Commlttee

|Case No.:33/2/87- |Party Name:SRF Meet No/Date:3/87- |Status:
|ALC1/2016 LIMITED ALC1/2016 [Deferred
AETEEEET 3 T Totrs J o et . b s s e e sl B . s e s s e T 1 i A 03 06 2016 it
174/HQ File RLA File Lic.No/Date:0410161554
:01/87/050/00035/AM17/ |:04/24/040/00222/AM16/ [28.01.2016

jDec_isim_l ¢ Application has been recelved and place the case before Norms Committee.

[CaseNo.:10/22/87-  [Party Name:ALP  |Muet No/Date:3/87-  [Status:
ALC1/2015 OVERSEAS PVT.LTD.  [ALC1/2016 Deferred
T T T T - - - . 03'06.2016 B ot - ey

175 [HQFile RLA File Lic.No/Date:0510397450
:01/87/050/00343/AM16/ |:05/23/040/00405/AM16/ [01.02.2016

Decision: A D/L No. 4601 1/39/2016-PC.II dated 30.05.2016 was 1ssued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving

|15 days time for submlsswn of the requnsxte mformatlon -

Gl

\.‘-
A
£)
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.'"Cas.e.No.:46/1/85- i Pa:ty Name:NAV Meet No/Date:3/87; "I S.tatu.s: _
ALC1/2016 AUXICHEM PVT.LTD, [(ALC1/2016 (Deferred
ro— - P P - —eai Vg Ty - T—— 03 06 2016 |

176 1HQ File RLA File Lic.No/Date: 3010103714
|:01/87/050/00400/AM16/ [:30/24/040/00041/AM16/ {01.02.2016 | _
|_ .... ]_)__epgip_g_ : _Application has been received and place the case before Norms Commlttee |

[CaseNo.:49721/87- [Party NameMETRO |Meet No/Date:3/87-  [Status:
|ALC1/2015 (TYRES LIMITED ALC1/2016 | Withdrawn;
..................... T~ e L SR T TS e e e TR i 03 06 2016 -

HQ File [RLA File [Lic.No/Date:3010103718]
1:01/87/050/00331/AM16/ |:30/24/040/00042/AM16/ |08.02.2016

177 [Decision: _ Firm, vide letter No. MTL/ADV/144/300 dated 18.05,2016 has informed that
|the advance authorization was issued to firm on repeat basis (Adhoc Norms) in terms of!
[Para 4.7.1 of (HBP 2009- -14) and Adhoc norms are already fixed by NC in its Meeting No..
124/AM15, Case No. 2/21/87-ALC1/2014 held on 10.09.2014.

In v1ew of above the Commlttee decided to wnthdraw the case.

[ [CaseNo.:50721/87-  [Party Name:METRO  |Moot No/Date:3/87-  [Status:
laLc1/2015 [TYRES LIMITED ALC1/2016 |Withdrawn
| 03.06.2016 |
[HQFile [RLA File [LicNo/Date:3010103719

17 [01/87/050/00332/AM16/ |:30/24/040/00043/AM16/ [08.02.2016 gl

[Decision:  RLA vide letter No.Adv-43/AM-16/Lic/Ldh dated 06.06. 2016, mformed that
the firm submitted the application for issue of Advance Authorization under para 4.12
|(@)(vi) of HBP as per adhoc norms fixed by NC Meeting No.13/AM15 held on 25.06.2014
which are still valid and therefore the case was not referred to DGFT for fixation of norms.

As such, based on the-RLA’s intimation, the Committee decided to withdraw the case.

|Case No.:51/21/87- |Party Name:KARUR Meet No/Date:3/87- Status:
ALC1/2015 K.C.P.PACKKAGINGS |ALCI1/2016 - |Deferred
= e LIMTED, 03.06.2016 T
ik HQ File RLA File Lic.No/Date:3210077816:
:01/87/050/00333/AM16/ |:32/24/040/00036/AM16/ (09.02.2016

[Decision : _ Application has been received and place the case before Norms Committee.

CaseNo.:43/2/87-  |Party Name:VISION _ |Meet NoDate:3/87- [Status:
ALC1/2016 PIPES PVT.LTD. ALC1/2016 Deferred
180 s e 8888 588y 5888 “mmenaaas “ae e B 0 8 B e B 52 5 e - . . 03 06 2016 4 4 A B 908 S 288 8 it e e 8 508885
_HQFile  [RLAFile " [Lic.No/Date:0510397590 |




66

:01/87/050/00045/AM17/ [:05/24/040/00560/AM16/ [12.02.2016 |

[D_eclsiq_n : Application has been received and place the case before Norms Commlttee

Case No.:44/2/87-  [Party Name:VIKAS __ [Meet No/Date:3/87-  [Status:
ALC1/2016 GLOBALONE ALC1/2016 Approved
' LIMITED 03.06.2016
|HQ File RLA File Lic.No/Date:0510397589
1:01/87/050/00046/AM17/|:05/24/040/00563/AM1 [12.02.2016
16/
%Decision: The Commlttee cons1dered the case and decided to approve the on repeat
|basis and recommended as under:
18
Il || EXPORTITEM QTY IMPORT ITEM QTY
V-Blend-XL 1 kg | 1. SBS/Styrene Butadiene Styrene 0.1909 ke |
(SOE compound) Co-Polymer/SEBS : g
2. Styrene Butadiene Co-Polymer 0.4215 kg
3. Dioctylphthalate 0.0954 kg
4, Chlorinated Polyethylene 0.431 kg
5. Poly Methyl Metha Acrylate 0.1909kg
_|RLA may take consequential action as per Policy / Procedures.

[CaseNo.:52/1/87-  [Party Name:SIGROUP  |Meet No/Date:3/87-  [Status:
ALC1/2016 INDIA LIMITED ALC1/2016 |Deferred
T e—— e 4§ 6 1t i i 4 S e 8 858 - - —eteree 03 06 2016 . | T Tyt PP

182 11Q File [RLA File [Lic.No/Date:0310802629
:01/87/050/00406/AM16/ |:03/95/040/00865/AM16/ |16.02.2016

!Dec“lﬂll _ Application has been received and place th the case before > Norms C: Commlttee

183

. Case No.:3.9/.i}-87.-. Sl Party .Nax.ne:INDIA. Meet No/Date:3/87- Stafﬁs:
ALC1/2016 GLYCOLS LTD,, ALCI1/2016 Deferred
03.06.2016
HQ File RLA File Lic.No/Date:0510397647
:01/87/050/00041/AM17/ |:05/23/040/00477/AM16/ |18.02.2016

[Decnsnon Application has been received and place the case before Norms Commlttee

184

Case No.:1/3/87- Party Name:BLS Meet No/Date:3/87- |Status:
ALC1/2016 POLYMERS LTD. ALC1/2016 |Deferred
03.06.2016

D

[HQFile [RLA File [Lic.No/Date:0510397654

;ﬁ»‘@

A—
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[:01/87/050/00054/AM17/ [:05/23/040/00473/AM16/ [18.02.2016 [

|is still awaited from RLA. Hence, the Committee decided to issue a reminder to RLA and|

Decision: The Committee noted that the copy of application placed under para 4.7 of I-IBP

{firm to furnish the application within 15 working days.

[Case No.:23/2/87- [Party Name: ~ |Meet No/Date:3/87-  [Status:
|ALC1/2016 MULTIBASE INDIA  |ALC1/2016 |Approved
LIMITED, 103.06.2016
[HQ File RLA File [Lic.No/Date:0310802710

:01/87/050/00025/AM17/ |:03/95/040/00889/AM16/(19.02.2016

|Decision: The Committee considered the case and decided to approve the case on repeat
|basis and recommended as under:

1855 EXPORT ITEM QTY IMPORT ITEM QTY
Thermoplastic Elastomer | 1 kg | 1. Styrene Ethylene Butadiene 0.300 kg
Styrene/Styrene Butadiene Styrene
2. White Mineral Oil 0.350kg |
3. Polypropylene Granules 0.150 kg
4. Calcium Carbonate 0.220kg |
5. Antioxidant 0.010kg |
RLA may take consequential action as per Policy / Procedures.
|Case No.:34/2/87- Party Name:SRF Meet No/Date:3/87- |Status:
|ALC1/2016 LIMITED ALC1/2016 Deferred
_ 03.06.2016
186? HQ File RLA Flle |Lic. No/Date 0410161645
[:01/87/050/00036/AM17/ |:04/24/040/00239/AM16/ {24.02.2016 :

_p

Decision :  Application has been received and place the case before Norms Com_m;ttee

Case No.:35/2/87- Party Name:SRF Meet No/Date:3/87- Status:
ALC1/2016 LIMITED ALC1/2016 Deferred
| - _ - 03.06.2016
187 HQ File RLA File ~ [Lic.No/Date:0410161647
:01/87/050/00037/AM17/ |:04/24/040/00241/AM16/ |24.02.2016

Decision :  Application has been received and place the case before Norms Commlttee

Case No.:36/2/87- |Party Name:SRF [Meet No/Date:3/87-  [Status:

ALC1/2016 LIMITED ALC1/2016 Deferred
188 03.06.2016

HQ File RLA File Lic.No/Date:0410161649

OUB7/0S0/00038/AM17/_|:04/24/040/00242/AM16/ _|2402.2016

By

oL

o=
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[Decis.i.on. :

Appllcatlon has been received and place the case before Norms Committee.

|Case No.:37/2/87- |Party Name:SRF Meet No/Date:3/87- ﬁ Status:

ALC1/2016 LIMITED ALC1/2016 Deferred

P T TTTTT— T T T T PR 03 06 2016 |
189 15Q File [RLA File [Lic.No/Date:0410161648

|:01/87/050/00039/AM17/ |:04/24/040/00243/AM16/ [24.02.2016

_I_D_e;_:_i;jg_q_. ~Application has been received and place the case before Norms Commlttee

[CaseNo.:38/2/87-  [Party Name:SRF Meet No/Date:3/87-  [Status
|ALC1/2016 LIMITED |ALC1/2016 Deferred
| 103.06.2016
190 HQ File [RLA File [Lic.No/Date:0410161646
[:01/87/050/00040/AM17/ :04/24/040/00244/AM16/ [24.02.2016 |
__________ D_F’E_iﬂ?_'!_.' Application has been received and place the case before Norms Commlttee
[ [CaseNo.:49/2/87- [PartyNeme:PUNE  |MeetNo/Date:3/87-  [Status:
ALC1/2016 METAGRAPH ALC1/2016 Deferred
L T T — aahn i den s s i ke s il . N S———— — 03 06 2016 - T —
OlEQ File RLA File LicNo/Date:3110066027
[:01/87/050/00051/AM17/ [:31/83/040/00159/AM16/ |03.03.2016 |
[Decision :  Application has been received and place the case before Nonns Commlttee
Case No.:3/22/87- |Party Name:SUPREME " [Meet No/Date:3/87- |Status:
|ALC1/2015 PETROCHEM LTD., ALC1/2016 |Deferred
e e A R _ 03.06.2016 el
192 1HQ File RLA File T [LicNo/Date:0310803047
:01/87/050/00336/AM16/ |:03/95/040/00947/AM16/ 04.03.2016

[Decision: _Application hae been received and place the case before Norms Committee.

_ [Decision :

~[Case No.:19/2/87- [Party Name:YASH POLY |Meet No/Date:3/87- [Status:
ALC1/2016 INDUSTRIES PVT. LTD |ALC1/2016 Deéforred
..... " r—— . - 03 06 2016 -
193 14Q File RLA File Lic.No/Date:0310803044
OUB7I030000021/AM17/ _|03/95/040/00778/AMI16/_[04.032016

g
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Case No.:22/2/87- Party Name:YASH POLY [Meet No/Date:3/87-  [Status: @-&.,ﬂf
ALC1/2016 INDUSTRIES PVT. LTD |[ALC1/2016 Deferred |
| | 03.06.2016
194 1Q File RLA File Lic.No/Date:0310803045
:01/87/050/00024/AM17/ _|:03/95/040/00878/AM16/ 04.03.2016 | o
Decision ¢ Application has been received and place ﬂ_l_g__case bq_f:q;q_Ng_lj_ms Commnttee

" [Case No.:26/2/87- Party Name: [Meet No/Date:3/87-  |[Status:
ALC1/2016 MULTIBASE INDIA  |ALC1/2016 Approved
... |LIMITED, 03.062016 L
HQ File RLA File |ILic.No/Date: 03 10803046
|:01/87/050/00028/AM17/|:03/95/040/00930/AM16/04.03.2016

|Decision:  The Committee considered the case and decided to approve the case on repeat
|basis and recommended as under:’

195
EXPORT ITEM QTY IMPORT ITEM QTY
Thermoplastic Elastomer | 1kg | 1. Styrene Ethylene Butadiene 0.300 kg
' Styrene/Styrene Butadiene Styrene
2. White Mineral Oil 0.350kg |
3. Polypropylene Granules 0.150kg |
4, Calcium Carbonate 0.220 kg
5. Antioxidant ) 0.010 kg
__________ RLA may take consequential action as per Policy / Procedures.
CaseNo.3/287-  [Paty  |[MectNoDawe:d/87-  [Status
1ALC1/2016 |Name:MACCAFERRI ALC1/2016 |Deferred '
|ENVIRONMENTAL 03.06.2016 .
196 SOLUTIONS PVT LTD | @J& S
[HQ File RLA File [Lic.No/Date:0310803097 -
:01/87/050/00005/AM17/. +; :03/95/040/00089/AM16/ 107.03.2016 : Rl et
|Declsmn Application has been received and place the case before Norms Committee. a\,,/
Case No.:28/2/87- Party Name:LLOYD Meet No/Date:3/87- |Status:
ALC1/2016 INSULATIONS (INDIA) |ALC1/2016 Deferred
_____ _ LIMITED  |03.06.2016
19 HQ File RLA File Lic. Nor'Date 0310803100
:01/87/050/00030/AM17/ [:03/95/040/00954/AM16/ 107.03.2016

[Decision : _ Application has been received and place the case before Norms Committee.

:.Stitl-ls:

“[CaseNo.82/87-  [Party Name:VISEN  [Meet No/Date:3/87-
198 |ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 Deferred
03.06.2016

@
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HQFile
:01/87/050/00010/AM17/

“[RLA File

:03/95/040/00336/AM16/

Lic.No/Date:0310803153

08.03.2016

Application has been received and place the case before Norms Committee.

1:01/87/050/00017/AM17/

:03/95/040/00698/AM 16/

08.03.2016

[Decision:
[CaseNo.:15/2/87-  |Party Name:YASH POLY [Meet No/Date:3/87-  [Status:
|ALC1/2016 |INDUSTRIES PVT.LTD |ALC1/2016 [Deferred
| | 03.06.2016 |

1991HQ File [RLA File Lic.No/Date:0310803150

~Application has been received and place the case before Norms Commxttee -

LIEECHOANE
" [CaseNo.:172/87-  [Party Name:YASH POLY [Meet No/Date:3/87-  [Status:
ALC1/2016 |INDUSTRIES PVT. LTD |ALC1/2016 Deferred |
| e JIOO002010 | B
200151q File [RLA File [Lic.No/Date:0310803148
:01/87/050/00019/AM17/ |:03/95/040/00700/AM16/ |08.03.2016
|[Decision : Application has been received and place tbe case before Norms Commlttee ]
[Case No.:21/2/87- Party Name:VISEN Moot NoDate:3/87-  [Status:
|ALC1/2016 |INDUSTRIES LIMITED (ALC1/2016 Deferred
eerwian e et et et et 08 8.0 80 4.8 800 b e s s - : - 03 06 2016 - tmssiesmissnsssan
201 (50 File RLA File [Lic.No/Date: 0310803154
[:01/87/050/00023/AM17/ |:03/95/040/00841/AM16/ [08.03.2016 _

[Decision :  Application has been received and place the case before Norms Committee.

[Meet No/Date:3/87-

[Case No.:24/2/87- Party Name:NAVCHIN [Status:
_ |ALC1/2016 INDUSTRIES ALC1/2016 Deferred
| 03.06.2016
2025 File RLA File Lic.No/Date:0310803142
:01/87/050/00026/AM17/ |:03/95/040/00892/AM16/ I8 03 2016

[Decision :

Applicaticn hes hern cec2ived und place the case before Noms Commlttee

Status:

Case No.:27/2/87- Party Meet No/Date:3/87-
ALC1/2016 Name:MACCAFERRI  |ALC1/2016 Deferred
ENVIRONMENTAL 03.06.2016
T - SOLUTIONS PVTLTD o
HQ File RLA File Lic.No/Date:0310803119
:01/87/050/00029/AM17/ |:03/95/040/00952/AM16/ 08.03.2016

Application has been received and place the case before Norms Commlttee

@I
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[Case No.:16/2/87- [Party Name:YASH POLY [Meet No/Date:3/87- [Status:
|ALC1/2016 |INDUSTRIES PVT. LTD |ALC1/2016 |Deferred
03.06.2016 Il
204 15Q File [RLA File Lic.No/Date:0310803179
:01/87/050/00018/AM17/ ||:03/95/040/00699/AM16/ [09.03.2016 N
!Il_]eclslon ¢  Application has been received and place the case before Norms Commlttee
|Case No.:25/2/87- |Party Name:YASH POLY |Meet No/Date:3/87- |Status:
ALC1/2016 INDUSTRIES PVT.LTD |ALC1/2016 \Deferred
e N R R RRSRSNEEESSETETTETETTTTETETETRETSSTTrSwSwins | rrrremmmwenwmmm— 03 06 2016 i e e i | ==
205 [HQ File [RTA File [Lic.No/Date: 0310803178
[:01/87/050/00027/AM17/ ||:03/95/040/00903/AM16/ [09.03.2016 -

___|Decision :  Application has been received and place the case before Norms Comm1ttee
"~ [Case No.:40/2/87- [Party Name:KLI et No/Date:3/87-  [Status:
|ALC1/2016 POLYMERS & |ALC1/2016 Deferred
| _|[CHEMICALS LTD 103.06.2016 .
29614Q File RLA File [Lic.No/Date:0510397870
|:01/ 37/ 050/ 00dzaMIT | __95_/%3/9_‘}9/9953 VAMI6/ 09.03.2016 |

: ;"é;;é'ﬁd;:47/2/87";'"""""""" 3'pa&§' Name: SINGH  |Meet No/Date:3/87-  [Status: |
|ALC1/2016 [PLASTICISERS & |ALC1/2016 |Approved |
_ |RESINS () PVT.LTD. ]03.06.2016 :
HQ File [RLA File |Lic.No/Date:0510397861 |
; 01/87/050/00049/AM17! :05/24/040/00604/AM16/09.03.2016 !
207 |Decision: The Committee considered the case and decided to approve the on repeat
basis and recommended as under: L
EXPORT ITEM QTY IMPORT ITEM QTY
Powerplast RFH Resin | 1kg | Resorcinoi 0.945 kg
| RLA may take consequentiai action as per Policy / Procedu; es.
[Case No.:3/1/87- " [Party Name:MACRO  |Meet No/Date:3/87-  [Status:
|ALC1/2016 POLYMERS P. LTD. ALC1/2016 Deferred
...................... SRl D—— T Tr— - - 03 06 2016
208 HQ File RLA File Lic. No/Date 0810137391
:01/87/050/00356/AM16/ |:08/24/040/00406/AM16/ |10.03. 2016

Decision:

RLA and firm were requested vide letter dated 25, 05.2016 to furmsh 47
application expeditiously. Application is awaited from RLA and firm.
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Status: )

Case No.:4/1/87- Party NameVISEN Meei.:. No/Date:3/ 87-
ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 Deferred:
— _ 03.06.2016
209/HQ File RLA File Lic.No/Date: 0310803199
[:01/87/050/00357/AM16/ |:03/95/040/00132/AM16/ |10.03.2016 ||
fDeclsmn RLA and firm were requested vide letter dated 25 05 2016 to furmsh 4.7

application expeditiously. Application is awaited from RLA and firm.

“[Case No.:5/1/87- Party Name:VISEN _ [Meet No/Date:3/87-  |Status:
|ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 Deferred
........... P — . p— | - - = - S e - 03 06 2016 S s alnilnis kb

210[HQ File [RLA File ic.No/Date: 0310803207 ;
1:01/87/050/00358/AM16/ [:03/95/040/00590/AM16/ [10.03.2016

Decision:

RLA and firm were requested vide letter dated 25.05.2016 to furnish 4.7
Iapplication expeditiously. Application is awaited from RLA and firm.

[Status:

CaseNo.:4/2/87-  |Party Name:VISEN  [Meet NoDate:3/87-
ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 [Deferred
03.06.2016
211 5o File RLA File Lic.No/Date:0310803205
|:01/87/050/00006/AM17/ |:03/95/040/00133/AM16/ [10.03.2016

|Decision :

Application has been received and place the case before Norms Commlttee

|Case No.:5/2/87- |Party Name:VISEN Meet No/Date:3/87- [Status:
|ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 Deferred
| 03.062016 ...
2le HQ Fite - : RLA File = \Lic.No/Date:0310803206|
:01/87/050/00007/AM17/ {:03/95/040/00263/AM16/ |10.03.2016
]D_eg:_qsggg Application has been received and place the case before Norms Committee.
“[Case No.:12/2/87- Party Namc, viSEN! Mect No/Date:3/87-  [Status:
ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 Deferred
S o 03.06.2016 il
213 1HQ File RLA File Lic.No/Date:0310803201
:01/87/050/00014/AM17/ :03/95/040/00436/AM16/ |10.03.2016
|qu_:_i§_i_0n :  Application has been received and place the case before Norms _Commlttee
14 |Case No.:13/2/87- [Party Name:YASHPOLY |Meet No/Date:3/87- _[Status:
ALC1/2016 INDUSTRIES PVT.LTD |ALC1/2016 Deferred

e
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— ST .

[HQ File ~[RLA File Lic.No/Date:0310803211
01/87/050/00015/AM17/ |:03/95/040/00653/AM16/ |10.03.2016

| |_l_;'_l_eeie_igg__:_ _Application has been received and place the"c-ese before Norms Commlttee

"""" CaseNo.:14/2/87-  |Party Name:YASH POLY [Meet NoDate:3/87-  [Status:
ALC1/2016 INDUSTRIES PVT. LTD |ALC1/2016 [Deferred
| § - O] PSP TR— N " h - - - 03 06 2016 e P P e
215 1HQ File RLA File Lic.No/Date:03 10803214'
|:01/87/050/00016/AM17/ |:03/95/040/00669/AM16/ [10.03.2016 |

) ]Decmi_on _ Application has been received and place the case before Norms Committee.

?Case No.:6/2/87- [Party Name:VISEN _[Meet No/Date:3/87- Status: !
|ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 [Deferred
é 03.06.2016 |
216/HQ File [RLA File [Lic.No/Date:0310803234
:01/87/050/00008/AM17/ |:03/95/040/00334/AM16/ [11.03.2016

[Decision :  Application has been received and place the case before Norms C Committee.

" [CaseNo.72/87.  [Party Name:VISEN  |Meot No/Dater/87-  [Status:
ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 Deferred
i S | e T e e ...'03 06 2016 ___________________ | )
217 15Q File [RLA File [Lic.No/Date:0310803231 %Sv”/
[01/87/050/00009/AM17/_|:03/95/040/00335/AM16/ [11.03.2016
______ |Decision :  Application has been received and place the case before Norms Commrttee

“[CaseNo..9/2/87- - [Party Name:YASH POLY |Meet No/Date:3/87-  [Status: |
ALC1/2016 [INDUSTRIES PVT.LTD [ALC1/2016 Deferred
E e — —— Lr— s 03 06 2016
21815Q File RIA File Lic.No/Date:0310803250
:01/87/050/00011/AM17/ [:03/95/040/00384/AM16/ [11.03.2016

|Decismn _ Application has been received and place the case before Norms Commlttee

"[Case No.:10/2/87- Party Name:YASH POLY [Meet No/Date:3/87-  [Status:
ALC1/2016 INDUSTRIES PVT. LTD |ALC1/2016 |Deferred
03.06.2016
219 HQ File RLA File Lic.No/Date:0310803249
:01/87/050/00012/AM17/ :03/95/040/00385/AM16/ [11.03.2016 |
Decision :  Application has been received and place the case before Norms Commlttee




74

Case No.:11/2/87- 'Party Name:VISEN Meet No/Date:3/87- |Status:
ALC1/2016 INDUSTRIES LIMITED |ALC1/2016 Deferred
R _ 03.06.2016 gl

220 1HQ File [RLA File Lic.No/Date:0310803235
:01/87/050/00013/AM17/ ||:03/95/040/00435/AM16/ [11.03.2016

-IDecision :  Application has been received and place the case before NormsCommlttee

Case No.:6/1/87- Party Name:VISEN Meet No/Date:3/87-  (Status:
ALC1/2016 INDUSTRIES LIMITED [ALC1/2016 [Deferred
___________ it e o Lo a5 062016,
2 HQ File [RLA File [Lic.No/Date:0310803332,
|:01/87/050/00359/AM16/ {:03/95/040/00592/AM16/ |15.03.2016 |

[Decision:  Application has been received and place the case before Norms Committee.

"~ [Case No.422/87-
|aLC1/2016 |COOLING TOWERS ~ |ALC1/2016 [Deferred

[Party Name:PAHARPUR |[Meet No/Date:3/87-  [Status:

ILIMITED, |03.062016

[HQFile

~ [RLA File [Lic.No/Date:0510397938
:01/87/050/00044/AM17/ |:05/24/040/00484/AM16/ [15.03.2016 |

[Decision : _ Application has been received and place the case before Norms Committee.

“[CaseNo..48/2/87-  [Party Name:NEELAM _|Most NoDate:3/87-  [Status:
|ALC1/2016 [RUBBERS, ALC1/2016 Deferred
| 103.06.2016

223[HQ File RLA File [LicNo/Date:2310003668
|:01/87/050/00050/AM17/ :23/24/040/0000V/AM16/ [18.03.2016 |

A copy of application has been forwarded to DIPP on 18.05.2016. Com.meﬁ’-c; .a.wa.ited from
DIPP; = : n

224

Case No.:53/1/87- Party Name: METRO  |Meet No/Date:3/87- Status:
ALC1/2016 TYRES LIMITED ALC1/2016 Withdrawn
_[03.062016 N o

HQ File RLA File Lic.No/Date:3010103745
:01/87/050/00407/AM16/ [:30/24/040/00049/AM 16/ [23.03.2016

Decision:  Firm, vide letter No. MTL/ADV/145/455 dated 06.05.2016 has informed that
the advance authorization was issued to firm on repeat basis (Adhoc Norms) in terms of
Para 4.7.1 of (HBP 2009-14) and the Adhoc norms are already fixed by NC in its Meeting
No. 40/AM15, Case No. 17/36/87-ALC1/2014 held on 31.12.2014.

__In view of above, the Committee decided to withdraw the case.
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Case No.:54/1/87- Party Name:VASA Meet No/Date:3/87-  [Status:
ALC1/2016 PHARMACHEM P.LTD |ALC1/2016 Deferred
. _[03.06.2016

225 [HQ File RLA File Lic.No/Date:0810137521
:01/87/050/00408/AM16/ |:08/24/040/00457/AM16/ [28.03.2016 |

Decision: RLA and firm were requested vide letter dated 25052016 io f‘umish 4‘?
|application expeditiously. Application is awaited from RLA and firm.

Case No.:1/1/87- |Party Name:METRO |Meet No/Date:3/87- (Status:
ALC1/2016 |VALVES, (PROP: C.T. |ALC1/2016 Deferred
= = . IBALAMURUGAN)  [03.062016 |
226HQ File |RLA File : Lic.No/Date:3210077850§'
|:01/87/050/00001/AM17/ :32/247040/00045/AM16/ [04.04.2016

[Decision: RLA and firm were requested vide letter dated 25.05.2016 to fumish 4.7
_[application expeditiously. Application is awaited from RLA and firm.

[CaseNo.29/2/87- [Party Name:ZENITH |Moct NoDate:3/87-  [Status:
|ALC1/2016 |INDUSTRIAL RUBBER |ALC1/2016 Deferred
A IPRODUCTSPVT.LTD |03.062016 |
227[HQ File RLA File Lic.No/Date:0310803753
01/87/050/00031/AM17/ [:03/95/040/01017/AM16/ |04.04.2016

Decision: A copy of application has been forWérded to DIPP on 08.06.50-1 6. Comments .

_________ (awaited fromDIPP.
[Case No.:2/2/87- [Party Name:RELIANCE |Meet No/Date:3/87-  [Status: %N/
|ALC1/2016 |INDUSTRIES LTD. ALC1/2016 Deferred |
103.06.2016
228 |HQ File ——|RLA File - Lic.No/Date:0310803872
:01/87/050/00004/AM17/ |:03/95/040/00983/AM16/ |11.04.2016

Decision: A copy of application has been forwarded to DIPP onl-08.06.2016. Comments
awaited from DIPP,

Case No.:2/3/87- Party Name:SATYAM  [Meet No/Date:3/87- Status:
ALC1/2016 POLY PLAST ALC1/2016 Deferred
o N - 103062006
229' HQ File RLA File Lic.No/Date:1310048205
1:01/87/050/00055/AM17/ |:13/24/040/00001/AM17/ :{13.04.2016

Decision: ~ The Committee noted that the copy of application placed under para 4.7 of
HBP is still awaited from RLA. Hence, the Committee decided to issue a reminder to RLA
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[CaseNo.:50/2/87- [Party Name:GOVIND |Meet No/Date:3/87 [Status:

ALC1/2016 |IRUBBER LIMITED. ALC1/2016 {[Deferred
230/ [HQ File RLA File Llc No/Date 3010103776

[:01/87/050/00052/AM17/ :30/24/040/00062/AM 15/ 109.05.2016

;Decision. RLA and firm were requested vide letter dated 13, 06 2016 to furnlsh 4. 7]
|application expeditiously. Application is awaited from RLA and firm.

[Case No.:51/2/87- [Party Name:GOVIND _[Meet NoDate:3/87- _[Status:
lc12016 RUBBER LIMITED.  |ALC1/2016 Deferred
.. s i i e Vb e 03 06 2016 T
231 [HQ File RLA File [Lic.No/Date:3010103777
:01/87/050/00053/AM17/{:30/24/040/00063/AM15//09.05.2016

|Decision: RLA and firm were requested vide letter dated 13.06.2016 to furnish 4. 7
[application expeditiously.  Application is awaited from RLA and firm,

The meeting ended with a vote of thanks to the Chair.
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